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MOTION BE  REPORT OF ROAD 
TRANSPORT  REORGANISATION 

COMMITTEE

The Minister ot Transport and Com
munications (Start S. K PatU):  Sir,
I beg to move:

"Hiat this House takes note of 
the Report of the Road Transport 
Reorganisation Committee laid on 
the Table of the House  on the 
16th Apnl, 1959”

4

Mr Speaker, at this stage I would 
make a few observations, if only to 
indicate the lines on which the mind 
of Government has been working on 
this very important subject  Then, at 
the end of the debate, after knowing 
what the hon Members think about 
it, I will have occasion to reply

In order to secure the fuller deve
lopment of motor transport and its 
expansion to meet the growing needs 
of the country,  it is essential that 
there should be suitable machinery at 
the Centre as well as in the States to 
look alter the various problems facing 
the industry and to plan and foster 
its development  It was felt that the 
existing transport administrative set 
up in the States was concerned more 
with the regulation of motor transport 
than its planned  development  As 
*hi> House is aware, the Road Trans
mit Organisation  Committee—other
wise known as the Masani Committee 
—was appointed in May last year to 
conduct a comprehensive enquiry and 
to make recommendations for the re
organisation of the transport adminib- 
trative  set-up  in the States  The 
Committee submitted its report  in 
March this year—in about ten months' 
tune—and it was  placed beofre the 
House soon  after its  presentation 
Members interested in road transport 
development would undoubtedly have 
familiarised  themselves  with  the 
findings m that report

As Members would  have studied 
for themselves, the Committee  have 
made exhaustive recommendations re-
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garding reorganisation of the trans
port  administrative  set-up  in the 
States  They have recommended that 
there should be a Transport Ministry 
in each State to deal exclusively with 
Roads and Road Transport and such 
a Ministry should be under a Trans
port Minister exclusively devoted to 
these subjects  In the Ministry there 
should be a Roads  Wing under  a 
Chief Engineer and a Transport Wing 
under a Transport Commissioner, and 
a Secretary  for co-ordinating  the 
work of both the Wings  In a sense, 
the recommendation is that the State 
Transport Departments should be re
organised on the lines of the system 
obtaining in the Union Ministry  of 
Transport and Communications

The Committee have fuither recom
mended that  under  the Transport 
Commissioner m a State there should 
be three Deputy Transport Commis
sioners dealing with (1) enforcement
(2) licensing and registration of vehi
cles, and (3) planning and develop 
ment

They havt  further recommended 
that the State  transport authorities 
should be constituted with an official 
Chairman with  judicial experience, 
two official Members and two  non
official  Members  The  Transport 
Commissioner should normally be the 
Chairman at  the State  Transport 
Authority  The Committee have also 
made a recommendation regarding the 
hearing of appeals and revision peti
tions by a State Transport Appellate 
Tribunal constituted with a full-time 
judicial officer of the status of a Dis
trict or Sessions Judge

The Committee have made ceitam 
recommendations to overcome the in
hibitory factors in the development of 
road transport  Increased provision 
for road construction, grant of permits 
more freely wherever transport faci
lities are inadequate, use of trailer- 
truck combinations, and doing away 
with multiple taxation are some  of 
the  far-reaching  recommendations 
made by the Committee  These re
commendations conform generally to



2471  IMten n;  AUGUST 10, 19M Report oj Road Tramport 7473
Rtorganitatton Committal

[Shri S. K. Patil]

Ae view* held by the Ministry  of 
Transport  It is only a nutter of a 
little time when these recommenda

tions will be implemented.

They have alio recommended the 
formation of State Transport Advisory 
Committees composed of heads of de
partments concerned with the various 
aspects of  transport.  Members  of 
Legislative Assemblies, representatives 
at road transport operators, nominees 
at Chambers of Commerce and other 
commercial interests

As the hon Members will realise, 
most of these recommendations have 
to be studied and implemented  by 
the State  Governments  These  re
commendations were generally placed 
before the last mc>< tmg of the Trans
port Dev ''lopment  Council held in 
June in New Delhi  The Council felt 
that the State Governments should in 
the iii st instance be consulted  The 
State Governments have accordingly 
been asked to give thought to these 
recommendations  and  communicate 
their views to the  Government  of 
India  soon is possible

It is t xpected that by about  th< 
middle ol Septembei their recommen
dations would be received and  the 
Council’s meeting would take  place 
some time in the last week of No
vember or early in December when 
the final decisions are expected to be 
taken

I might touch upon briefly another 
aspect of the problem of road trans
port  This relates to the so-called 
controversy  between rail and  road 
transport  I merely  said ‘so-called* 
because, in fact,  such a controversy 
does not exist

Shri Aboka Mehta  (Muzaffarpur) 
Conflict may not exist,  but contro
versy does exist

Shri 8 K Patil; I sun talking m the 
Ministries themselves, there may be 
opinions outside

I am sure there are no two opinions 
in the country that both rail as well 
as road transport should be utilised 
to the fullest advantage of the coun
try  The House will remember that 
once or twice I gave an assurance to 
this hon House that at the earliest 
possible opportunity I would appoint 
a committee in order to report  on 
what should be the national transport 
policy of this country  Government 
have recently  set up a committee 
under the chairmanship of Shn K C 
Neogy to recommend  what broadly 
should be the  long-term transport 
pohcv of the country, so that the deve
lopment erf the transport machinery 
mav be effetted in consonance  with 
our growmg needs, with economy and 
efficiency, avoiding duplication to the 
maximum extent practicable

I had also lead to thi!> House the 
terms of reference which were jointly 
arrived at between the Railway Mi- 
mstr> and our Ministry  I have sum
marised it m what I have said

Generally, the recommendations of 
the Masani  Committee are  m line 
with the thinking m the Ministry of 
Transport on this subject As soon as 
the views of the State Governments 
on the various recommendations are 
received, the views of the Government 
of India thereon would be finalised 
and steps taken to implement them 
There may be some aspects of these 
recommendations which could be im
plemented straightaway without wait
ing for the recommendations of  the 
States  They will be implemented  I 
am merely referring to those import
ant suggestions where the State Gov
ernments come in and their decisions 
or their recommendations have got to 
be taken into consideration

I must take this  opportunity  of 
thanking the Chairman, my hon triend 
Shn M R Masani and the members 
of the Committee for the very good 
job that they have done and the in
telligent interest they have stimulated 
in this very vital national activity, our 
road transport  Beyond that I do not
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want to say anything at this stage 
At flie end of it, I shall have occasion 
to reply to the debate

Mr Speaker: Motion moved

“That this House takes note of 
the Report of the Road Transport 
Re-organisation Committee laid on 
the Table of  the House on the 
16th Apnl, 1959”

Shri Asoka Mehta: Mr Speaker, I 
would like to join the Minister  in 
congratulating my hon friend Shri M 
R Masani and his colleagues on the 
Committee for having produced a 
valuable document  I believe the 
value of the report would have been 
greatly enhanced if, as is the habit 
sometimes of this Government, the 
cart had not been put before the horse

It is rather surprising to find the 
Government coming forward with the 
appointment of a Committee to draw 
up a national transport policy for the 
country after we have received the 
report of this Road Transport Rl 
organisation Committee  In the last
12 or IS years, on more than one occa
sion, this question was raised and par
ticularly when we arc nearing the fag 
end of the Second Plan period, surely, 
this attempt at evolving a national 
transport policy should have been done 
earlier  It was not done before and 
even today when this Committee is 
appointed, it is so loaded with official 
elements and the non-official element 
m it is so small that I do not know 
what kind of a report will comi out of 
it

The Minister just now enlightened 
us that there is no controversy, leave 
aside conflict, as far as the ministerial 
levels are concerned on this question 
If there is no controversy, why has the 
Co-ordination committee been appoint
ed  Why the constant pre-occupation 
with Co-ordination?  Co-ordination 
becomes necessary because not only 
there is a controversy, but there is an 
inherent conflict which has got to be 
understood and whith has got to be

reconciled, and that u not an easjr 
problem

If the approach of the Government 
is that there is not even a controversy 
inside the secretariat at the Ministerial 
level, I am afraid, then, today, the 
Ministers seem to be approaching the 
problem in an unrealistic manner The 
result has been that this Committee 
had first to correct the focus because, 
at least as far as any important com
mittee is concerned or any important 
pronouncement on the part of the 
Government is concerned, the dice 
was loaded too much on the one side 
One of the first jobs which this Com* 
mittee had to do was, as I said, to 
correct the focus, and I think, the Com
mittee has done the job magmficiently 
But, the question that arises is, has the 
committee stopped there or has it gone 
too much m the other direction, has 
the pendulum been allowed to swing 
too much to the other side If that is 
so, again, it becomes the task of some 
one to set the focus right

I find that at a later stage, a repre
sentative of the Railway Ministry or 
the Railway Board was appointed to 
the Committee But from the report, 
it ippears that there was not much of 
creative dialogue between the repre
sentative of the Railway Board and 
the other Members of the Committee 
The minute of dissent that the repre
sentative of the Railway Board has 
given has to some extent, been ans
wered m the main report  I do not 
know whether the main report waa 
written after the minute of dissent was 
drafted or the main report was revis
ed after the minute of dissent was 
written or the minute of dissent was 
written nfttr the mam  report was 
seen

Shri M R. Masani  (Ranchi-East)' 
Co-ordination

Shri Asoka Mehta: If there was 
this kind or co-ordination, I agree with 
the Minister that nothing further needs 
to be done because there is telepatluc 
co-ordination  It seems certain docu
ments are prepared in certain offices
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or bureau and the Committee if not a 
place where there is a meeting of 
minds. This shows that what the Min
ister tried to say that there is no con
troversy is prima facte wrong, it he 
will permit me to say so without being 
nfcondecstood.

This report, to my mind, is very 
unsatisfactory in many ways because 
the creative dialogue that should have 
taken place either has not taken place 
or at least the readers of the report 
are not being made wise about it.

There are many things in the report 
which are valuable and which I would 
accept straightaway. For instance, as 
the Minister pointed out, the Commit
tee has made a significant contribution 
in streamlining the administration. 
The administration had just grown up 
and there was no kind of order, no 
kind of any system or pattern about 
'it. The streamlining that has been 
suggested is a major service that the 
Committee has done. But, 1 feel that 
the Committee has allowed itself to 
be influenced by a certain philosophy 
that the Chairman has, and that is 
where my quarrel starts.  Probably 
the Committee consisted of persons 
with a lot of practical  experience 
where probably any kind of theoreti
cal considerations were deemed to be 
suspect. I suggest that in this matter 
as in many other matters, theoretical 
clarity is very necessary. There has 
not been that theoretical clarity.

Consumers’ preference: how is con
sumers’ preference to decide things? If 
consumers* preference is to decide 
things, then, it is necessary that the 
rates that are charged or the pricc 
that is charged for transport services 
must be related to and must be in 
conformity with the cost. Here is a 
very able study of the British Trans
port Policy recently brought out. In 
the basic principles that are enunciat
ed there, these points are very well 
brought out. On page 14 it is said:

“This suggests that freedom of 
choice, although  something  to 
which users attach great import
ance, is not a sine qua non of

successful co-ordination.  If the 
charges for different services are 
not fixed at what it costs to pro
vide them, free choice may lead 
away from, rather than towards, 
the most economic allocation of 
available resources.”

Further on, on page 15, it is said:

“But as with the principles of 
freedom of choice, so with the 
principles of pricing at cost, we 
must be clear that it is not any 
kind of moral absolute."

These principles have got to be gone 
into in detail. They are not absolute 
principles.  I am not suggesting that 
the Committee has recommended that 
they be treated as absolutes or any 
kind of categorical imperatives. But, 
the fact remains that a  certain 
approach, a certain philosophy, a cer
tain governing philosophy of the 
Chairman has percolated as it perhaps 
happens in other committees. Others 
with other philosophies have been 
chairmen of committees  and other 
philosophies have percolated.  I am 
not suggesting this as a kind of charge 
against the Chairman. That happens 
when a strong personality is put at the 
head of a committee. What I say is, 
that is where we have to be careful 
to see whether the focus has not been 
corrected too much on the other side.

The Committee agrees that there has 
got to be what is known as cross* 
subsidisation inside a transport service. 
As far as road transport is concerned, 
they have argued that it is not enough 
that a particular motor transport orga
nisation be given certain lines which 
are paying; while it has certain lines 
which are paying; it must also under
take certain lines which may be losing, 
which is the meaning of what is known 
as the principle of cross-subsidisation, 
that you gain somewhere and out of 
that you provide a kind of subsidy 
elsewhere inside the same service.

The railways argue that they have 
been following this policy of cross
subsidisation. Hie first question is: 
to what extent is that policy justified; 
and the second question that we have
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to ask ig whether cross-subsidisation 
is justified only inside a service or can 
be accepted between two services also. 
This is a matter which has not been 
looked into by the Committee at all

The third question that arises is this 
To be sure that 1 understood the Com
mittee correctly, I tried to check up 
my understanding with the Chairman, 
or rather ex-Chairman—I do not know 
whether he can be called the Chairman 
today—because I did not want to waste 
the time of the House by saying some
thing which probably I might not be 
justified in concluding  I tried to 
enquire from him, and he said my 
understanding was correct that if 
somewhere the railway system has to 
operate or has to carry a particular 
category of goods at rates which are 
lower than the cost,—whether coat 
means only the direct cost or also 
includes indirect cost I do not know, 
but I presume it would include the 
indirect cost also—then the Committee 
has suggested that there should be a 
subsidy given by the Government

This, again, is a matter of great 
importance It is a principle whether 
subsidy should be paid from the State 
Exchequer for this kind of thing This 
is a matter which has been discussed 
m other countries considerably  This 
book on British transport policy which 
is the result, I believe, of a discussion 
group which was set up by the Fabian 
Research Society, has come to the con
clusion that subsidy is a wise policy 
But that, as I said, has got to be dis
cussed, its pros and cons considered 
Maybe practical men might reach cer
tain conclusions which are justified, I 
do not know, but unless you go into 
the proa and cons of the question, very 
often you would find yourself in con
siderable difficulties later on  They 
have made certain assumptions, assum
ptions which arc not enquired into, 
assumptions which have been made 
because there is a feeling, and perhaps 
a legitimate feeling, that road trans
port has been treated as a step-child, 
but a matter of such importance can- 
■ot be decided on the basis of this

kind of a priori a—nmptiffn«
one of the points that I would like la
make here.

Then again, there are other 
mendatloms of the Committee Far 
instance, it has been said that octroi 
and other duties which are 
levied, which are abnoxious, which 
create all kinds of difficulties for road 
transport, should be removed. I was 
in Bombay recently, and I was told 
that the Bombay Municipal Corpora
tion is anxious to revise its 
of octroi duties Already, if I am not 
mistaken, the Bombay Municipal Cor
poration has made its recommenda
tions to the Bombay Government for 
getting the Bombay Corporation Act 
revised  As a result of this revision 
of the schedule, the Bombay Municipal 
Corporation hopes to increase its revs* 
nues by Rs  80 lakhs to Rs 1 
crore a year Supposing we thmk this 
is wrong  I can understand that tar 
the purpose of free transport and in 
order to remove the hardships from 
which today motor transport u suffer
ing, this kind of octroi duties should 
be removed They have given a num. 
ber of instances where delay 
places, national wealth to the extent at 
a crore of rupees is wastefully divert
ed  I grant all that, but what is the 
result1* You have then to make pro>- 
vision, the Government has to have 
some alternative means and mrthiwip 
of providing the resources needed far 
our local bodies. The whole defect 
and difficulty in  this  piecemeal 
approach is that you look at the pro
blem and say that in order to help 
road transport, this obstacle should be 
removed, without realising that by 
removing that obstacle, you migit be 
creating obstacles for somebody tin 
They come running to you. Another 
Ministry gets up, appoints a committee 
to remove these obstacles In a society 
that claims to be attached to plan
ning—and from the report I find 
even my hon. friend Shri Masani has 
no objection to planning; social plan
ning, at least as far as this report Is 
concerned—when we say we are
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attached not only to the philosophy 
taut the practice of planning, this co
ordination has to be weighed. Has it 
been weighed? What will happen to 
the finances of the local bodies if we 
do this?
In the same way, there is another 

aspect where I do not blame the Com
mittee  I do not expect the Commit- * 
tee to go into that problem, but wa 
will have to go into that problem  It 
has been suggested that it is necessary 
to develop truck transport in the rural 
areas—trucks with or without trailers, 
whatever it is, but as far as the rural 
roads are concerned, I believe the sug
gestion is that there should be only 
truck transport and not trailers Sup
posing we do that, what will be the 
consequence’  The consequence will 
be a certain impact on the rural eco
nomy I am not referring just now to 
•what will happen to the traditional 
transport there, the ten million bullock 
carts  I leave that to my hon fnend, 
Pandit Thakur Das Bhargava because 
he is more competent to talk about 
that  But the impact of truck trans
port on the economy of the rural areas 
is bound to be far-reachmg  If you 
are thinking of it in a dynamic pers
pective over a penod of 10, 15 or 20 
years, of course, all these things, I 
believe, will get settled, but if you are 
looking at it with a limited perspec
tive, what will be the impact in the 
next two, three or live years’ I think 
the whole problem will have to be 
looked into very thoroughly  This is 
not a matter which can be decided by 
the Transport Minister alone  The 
Transport Minister can pass orders  I 
know there are difficulties even in 
passing simple orders, but compara
tively it is easy to pass this order, but 
then some other Ministry will come up 
with its difficuties, because the injec
tion or the introduction of a modem 
system of transport into the traditional 
economy has its inevitable  conse
quences  As I said, I do not expect 
the Committee to work it out, but the 
Government, when they sit down and 
pass orders on a report like this, have 
to weigh all these things I am happy 
to find there are no controversies as 
far as the Ministries are concerned
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So, this matter also, with the lack at 
controversy, will perhaps be easy to 
settle

There are different forms off trans
port. There is one form of transport 
which we have not developed at all, 
which we will be developing in tha 
near future, and that is the pipelines. 
With the development of the petroleum 
industry, the pipelines are going to 
play an important part  In  other 
countries controversies have started 
on this question also, but this whole 
problem of co-ordination has nothing 
whatsoever to do with ideological con
siderations  At least that is the con
clusion to which serious students of 
this subject have come to  Whether 
a particular system is nationalised or 
not, whether it is under private con
trol or under public control, the ques
tions of co-ordination, the matters of 
co-ordination remain either as difficult 
or as easy under either set of circum
stances

Here is a very valuable study of tha 
Soviet transportation policy The rail
ways very often raise this question, I 
believe the Railway Ministry has 
over and over again invited the 
attention of all concerned to the 
lessons  to  be  learnt  from  the 
Soviet Union as far as transporta
tion policies are concerned I am sure 
their experts have gone there and 
studied things for themselves, but a 
lavman like me can only depend upon 
the reports of recognised experts in 
the world on this subject, and this par
ticular study is probably the most com
prehensive and the most authoritative 
that we have in the English language, 
and the conclusion that has been 
reached there on pages 159 and 160—
I shall not waste your time by reading 
them—is that ideological considera
tions do not m any way alter the 
character of the problem  They say:

“There is no evidence that the 
Soviet transportation  system is 
any more ‘unified’ than the Ame
rican transportation system  In a 
purely technical sense, the reverse 
appears more accurate  In each 
economy, difficult technical pro-
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blemi are confronted, and politi
cal ilmui do not aid appreciably 
Itt solving them"

then it is argued further and said

The outlook for river and aea 
transportation, on present evi
dence, in spite of Soviet publicity, 
does not appear promising  On 
the other hand, while it u true 
that enormous investment will be 
required, the USSR  appears 
well launched on a  largescale, 
gradual program for developing 
automobile transportation ”

So, it is not as if any one particular 
country can give us a kind of a clear- 
cut answer to these questions  Trans
port problems are so intimately con
nected with economic developments, 
and economic developments are so 
much shaped by the distribution of 
resources, by geographical factors, by 
economic factors, by social factors, and 
by political factors that I do not think 
that the lessons of any one particular 
country can be wholly relevant to any 
other country  This is a task where 
we have got to work the solutions 
ourselves

The* committee has  talked  about 
social control  I do not remembt r thi 
exact expression used theie but some 
kind of social control is envisaged 
Now, the complaint of the member of 
the committee who ha* appended the 
minute of dissent is that the committee 
has not recognised full> the need for 
legulation

There is this inter-State transport 
commission which has been suggested 
A$ far as intra-State transport is con
cerned, the suggestion is that permits 
be given freely  It is argued that 
because there is a kind of an overall 
ceiling which cannot be easily pierc 
ed—it is provided by  our limited 
ability to produce, our limited capa
city to produce, trucks and vehicles, 
so, there is a kind of an automatic 
ceiling—therefore, the free issuing of 
permits and licences would perhaps be 
the best way of meeting the transpoit

requirements, and cutting through not 
only the red tape but also tbe poari- 
bflities of corruption and nepotism.

In connection with this red tape, it 
is very interesting to note that all of 
•us complain very bitterly and very 
strongly about the Government De
partments being overstaffed, when we 
look at the question generally  But 
every time you appoint a committee 
to look into a particular problem or * 
specific problem, it reaches the con
clusion that as far as the activity with 
which that particular committee is 
concerned, the Government  Depart
ment concerned is under-staffed Ibis 
is a phenomenon worth studying, 
because in the abstract, one can always 
reach the conclusion that there are far 
too many doing far too little of job; 
but concretely,  when a problem is 
analysed, why do these  committees 
come to these conclusions9 I  leave 
that matter for future consideration

But here, at least, there is a con
tradiction which deserves our serious 
attention

As I was saying, as far as intra-State 
transport is concerned probably there 
will not be much need for regulation 
as far as the committee is concerned 
They have suggested the appointment 
of certain tribunals of appeal and all 
that, 1 think some of these suggestions 
are very valuable But when it comes 
to rcgul iting business intcr-State they 
have fallen back upon, and they have 
tried to seek inspiration from  the 
functioning of the Inter State  Com
merce Commission in the USA and 
similar bodit*s

There again a considerable amount 
of objective study of their functioning 
has been made  I have before me a 
very valuable study produced by the 
Princeton University on Regulating 
Business by Independent Commission 
I would invite the attention of my hon 
friend Shri M R Masani to what this 
study has to say

“Above all, regulation is a pro
cess which is neither isolated in-
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its relation to the general and eco
nomic environment nor S6lf-con
tained in iti evolution. The public 
interest is served best when regu
lation ig conceived as a vital ele
ment in the comprehensive rela
tionship between Government and 
the economy. It is served wont 
when regulation is treated as a 
phenomenon which is separable 
from the context of society and, 
therefore, unrelated to general 
notions about the proper relations 
between government and economic 
life”

1 raise the question of the governing 
philosophy of the chairman for this 
very reason that where the question 
of regulation comes, there, philosophy 
is of major importance  In judging 
the necessity for the recommendations 
in thii report, certain pre-conceptions 
that have been introduced into the 
report have to be borne in mind

As I said earlier, while it was neces
sary to correct the focus because of 
the absence of a creative  dialogue 
between the representatives of the 
Railway Board and the other members 
of the committee, we still do not know 
whether there is a need for subsidisa
tion, mutual  subsidisation,  between 
the railways and roads or not  If we 
do not do that, it is argued, consumer’s 
preference will operate, in the case of 
certain goods whoie speed is of great 
importance, for, railway transport, it 
has been pointed out, is cheap, but 
road transport is fast; road trans
port is three times or four times 
as fast as railway transport  There
fore,  the  advantage  of  these 
things is there What do we do then7 
Do we permit consumers’ preference 
to operate and leave this whole pro
blem of mutual subsidisation or cross- 
subsidisatian to be thrown on the rail
ways completely and unilaterally and 
thereby throw this whole problem into 
the lap of this Government, because 
the committee has said that if a sub
sidy is to be paid, let Government pay 
the subsidy’  I suggest that this is 
refusal to face the problem  This is 
an effort on the part of the committee

to be a champion of a particular point 
of view, because the way the Railway 
Board has behaved made it necessary 
tor somebody to come forward and 
become a champion of the other side. 
But I am sorry that the committee 
thought that their task ended there. I 
would have liked the committee, after 
having championed the cause of road 
transport, to go further and look into 
the question more fully, because, as I 
said, I find that they have scratched 
the surface; they have opened our eyes 
to some of the key-problems, but the 
solutions they have offered have not 
been thought out adequately, fully and 
m a co-ordinated manner.

Shri Harlsh Chandra Mathur (Pali):
I am really grateful to the hon Minis
ter and the hon Member who has pre
ceded me for the appreciative refer
ences which they have made  I also- 
appreciate the difficulties with which 
the hon Member finds himself faced, 
in understanding and appreciating the 
recommendations of this committee If 
we were to look at the terms of refer
ence, and if we were to examine all 
that has been said in the background 
which is very necessary, 1 think the 
lone and tempo of the speech of my 
hon friend would have been a little 
bit different

If we look at the terms of reference, 
we find that the committee was pri
marily asked to suggest a model 
administr itivi set-up for the control 
and regulation of road transport, and 
also at the same time to focus the 
attention of the nation on what the 
inhibitory factors were and what the 
essential features which were neces
sary for the growth and development 
of road transport were

So far as the administrative set-up 
is concerned, the committee has mad* 
very far-reaching recommendations 
It has not only recommended stream
lining of the present administration, 
but it has suggested complete reor
ganisation of the present set-up; it has 
made suggestions which will scrap the 
present administrative set-up; it wants 
to recast it and have a certain dyna
mic set-up  It has also suggested how
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ihe new set-up will be able to  do 
away with the procedural delays as 
well as corruption which overshadows 
-the present set-up

My hon friend has not said a single 
word, so far as the administrative set
up is concerned

Shri Asoka Mehta: 1 have praised 
you

Shri Hariah Chandra Mathur. So, it
js Quite obvious that he accepts  tn 
Xoto all the recommendations which 
the committee has made so far as the 
administrative set-up and the changes 
are concerned, which was the  mam 
lask of this committee

So far as the administrative set-up 
is concerned, I do not know why it 
lias not been possible for Government 
to come to grips with the problem I 
may submit that these problems are 
not settled only by conferences and 
committees, the Central Government 
must provide the necessary leadership 
for this purpose, it is only  through 
personal talks and persuasions that my 
hon friend the Minister of Transport 
and Communications will be able to 
bring about a healthy change m the 
administrative set-up m the States

The committee has  recommended 
among other things the complete re
organisation of the RTA as also the 
appellate body  If only one of  the 
recommendations, the setting up of the 
STAT, that is a tribunal which will 
be a single-man tribunal, which would 
consist of one of the workmg District 
-and Sessions Judges, is accepted and 
implemented, I think half the trouble 
and half the corruption would be re 
moved  Because at the present mo 
ment, most of appeals go on the ad
ministrative side and  they go  on 
lingering, and the administrative offi
cers and the Ministers and all sorts 
of people have got to do quite a lot 
and there are,  naturally, various 
pulls and all sorts of things  If that 
machinery is replaced and if we have 
lust one serving District and Sessions

Judge in the tribunal, moat «E the 
trouble would be over We have also 
cut most of the revisions and appeals 
I wish the Minister will take this into 
his bead and will get into touch with 
the State Governments and I  hope 
thereby he will be able to bring about 
quite a healthy change in the admin
istrative set-up, which by itself will 
go a very long way in regulating in 
a healthy manner the road transport 
industry

It appears to me from the speech 
of my hon friend who preceded me 
that there has been a little swing on 
the part of the Committee in  just 
championing the cause of road trans
port  I wish he examined the whole 
aspect in the light of certain very im
portant facts  What is the  present 
condition of road transport in  this 
country’ Let us have certain  faqts 
and figures  I do not deny that we 
have made progress We are bound to 
make progress, during the course of 
the First and Second Five Year Plans 
in the matter of road transport, we 
have certainly made progress  But if 
we examine certain figures, we will 
find that India has to make a lot 
of headway m the development  at 
road transport  You will find  that 
even in comparison to our very neigh
bours even so far as road mileage per 
square mile is  concerned, we stand 
very low  If you take the number of 
vehicles, you will find that we stand 
very low  In regard to mileage, the 
present rate is very poor But if you 
take the  utilisation of the  present 
roads, you will find that it is extre
mely poor  Three to four times the 
present  performance could be given 
by even the present  roadways, but 
because our policies have been extre
mely restrictive—road transport deve
lopment has, as a matter of fact, been 
obstructed in more than one  way— 
that development has not taken plaee

I will quote the figures of miles per 
square mile of territory Great Britain
3 24, France 3 03, USA 1 00, Ceylon
0 38 Spam 0 38, India 0 26 In terms
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of population, it is still poorer: India 
42, Philippines 87, Malaya 110, Ceylon 
115, Iraq 242, Spain 251, Great Britain 
JM, and France 152.

It is no use my repeating figures. I 
only wanted to make a brief reference 
to them just to indicate that this coun- 
toy has got to make a great headway 
in the matter of road transport, in the 
construction of roads and in the deve
lopment of the transport. Now, this 
fact has got to be taken into consi
deration  alongside  the  situation 
obtaining in this country. Road trans
port comes in juxtaposition to railways 
about which  my hon.  friend talked 
*o much. Is there any likelihood of 
our railways developing in such  a 
manner as to reach the life of  the 
people in the rural areas? It is only 
through the development of road 
transport that we could in the fore
seeable future visualise our touching 
the rural areas and the villages. At 
the same time, I wish we also take 
note of how road transport has been 
developed all over the world. It is 
very good to talk of certain theories 
here. Those arguments could be given 
both ways. But these theories about 
which we talk so much  here have 
been argued in practical life all over 
the country. Let us see what the con
clusions are. If you take note of the 
conclusions which we have reached in 
practical life all over the country, you 
will find that road transport has 
developed in all the countries where 
free economy is the guiding factor; 
those who espouse the cause of re
gulation  have no other country  to 
quote except the USSR in their favour, 
aaying Here is something that is being 
done in the USSR and we might pro
fitably adopt  it’. They  could not 
quote one single freed  country—by 
Iree’ country, I mean a country where
we have a free economy in play_in
favour of railways as against Toad*.

I would quote certain figures. From
1052 to 1955, what has been the sort 
of development  all over the world? 
Between 1958 and 1955, the gross fixed
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investments on roads and road trans
port as against the railways are as 
follows: United Kingdom 2*5 per cent 
on roads and road transport as against
0 4 per cent on the railways, France 
2- 8 per cent as against I* 1 per cent on 
the railways, Italy 2* 8 per cent  as 
against 0*4 per cent, Belgium 2*9 per 
cent as against 0*9 and Sweden 4*3 per 
cent as against 0*7 per cent on the 
railways. That is, what has been 
spent on the developments railways 
is not even l/5th or l/10th in certain 
cases, in many countries, of what has 
been spent on the  development of 
roads and road transport, during these 
very important years.

The position is just the other way 
round in this country. In our Second 
Five Year Plan,  we had orfginally 
provided about Rs. 900 crores for 
development of  railways; jhi*  has 
gone up to Rs. 1121 crores. The posi
tion is just the other way round ao 
far as road  transport is concerned. 
There we had provided in all—States 
as well as the Centre put together— 
Rs. 266 crores. So far as the Central 
allocation is concerned, even that has 
been cut down. Theories are well am* 
good but let us see whether  these 
theories and practical suggestions had 
been taken into consideration in those 
countries where road transport  has 
developed. If the trends are there, 
let us see whether this  Committee, 
which was primarily  to focus  its 
attention on certain basic issues, ti»« 
given proper attention to those 
and has taken into consideration the 
facts which have been proved by prac
tice all over, facts which we 
threadbare; let us see whether  the 
recommendations it  has Triâ°« 
based on those assumptions and con
clusions which have been arrived at 
between ourselves and which  have 
proved themselves on the surface all 
over the world.

It is really a matter of regret that 
there has been a sort of controversy 
between railways and roads. As a 
matter of fact, a sort of cold war bet
ween the  two has been started. I 
think this cold war must be stopped.
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I know this Committee has, as a 
matter of fact, provoked certain 
thoughts But the thoughts should be 
in the right direction. Hie Bailway 
Minister is as much interested in the 
national development of transport in 
this country as the Minister of Trans
port is.

We very well realise that the Rail, 
ways are the biggest public enterprise 
vfcere we have got great stake and 
where we want that our assets should 
be fully utilised and the best use is 
made of those assets and their fur
ther  progress and development  is 
taken care of properly But an over
all picture has to be taken  I do not 
see any reason for all these pulls in 
different directions

It hrs.

It was very good of the hon Minis
ter of Transport to say that there was 
no controversy  But the controversy 
u in the air  Everyone reads about 
it; we know that is quite obviously 
there  As a matter of fact, this com
mittee for the national transport policy 
would not have been in the shape in 
which it is today had it not been for 
certain issues  which have emerged 
out of the discussions and the recom
mendations of this committee which 
are before this House for considera
tion  I definitely feel that this  has 
provoked thought  It is quite correct 
It is very nccessary that we take an 
overall picture and a correct picture 
of the whole situation and come to a 
conclusion  as to what is best in 
national interests

What is this controversy about the 
Railways7 Only in yesterday’s paper 
I read that we are thinking of Asian 
Highways, that is, we are thinking of 
constructing roads which will provide 
transport from one country to another 
and cross  through countries  Such 
highways exist in Europe which take 
transport  from country to  another 
without a pass or * permit Here, in

this country, there is difficult? in aw
ing from one State to another. It 
you go from UP. to Rajasthan, you 
are handicapped at 101 places with 
101 regulations and all carts of things 
As against this, the present tread in 
the world is just to have free and ttbg 
national highways, inter-country high
ways to take the traffic As againat 
this, we have here the attitude and 
mentality of the Railways, *Please do 
not issue permits to any person for 
more than 300 miles’ What does it 
come to’

Shri Tyagi (Dehra Dim) There i» 
no such government scheme for any 
international highway

Shri Harish Chandra Mathnr: Yes; 
there is none  It is in the UNICEF 
They are thinking of that  There is 
such a thing m Europe  I hope this 
country will be a party to it  Such a 
scheme cannot exactly be the scheme 
of any particular coTHitry That is the 
trend of developments that are taking 
place

As against it, you want to restrict 
it to 100 miles or 150 miles  What 
do these restrictions mean and what 
do they lead us to’ What is the pur
pose of this 300 miles  restriction? 
This rail-road coordination has been 
putting all these restrictions  What is 
the meaning of this restriction  If we 
want a servict to operate from Jodh
pur to Delhi, which is about 400 miles, 
they say, ‘No, you can go up to 200 
miles only  from Jodhpur to Jaipur’ 
So, there have to be two, one from 
Jodhpur to Jaipur and another from 
Jaipur to Delhi  You want that there 
should be a drop somewhere,  some 
harassment to the transport  owners 
as well as the consumers Beyond this 
it means nothing  Otherwise, the ser
vice that is running from Jodhpur to 
Jaipur will take on from Jaipur to 
Delhi

A very objective view has to be 
taken on these matters. I really do 
not appreciate the appointment of this
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committee for determining the policy
sitloflil  transport, a ewwwlttw, 

which, M my hon. Mead said, is 
heavily loaded with officials Are the 
aAdala going to determine the  na
tional policy? I am asking this not 
only now  Only the day before yes
terday, when we were discussing the 
Electricity Act, I said we have not got 
any policy on electricity  One of the 
Electricity Acts provides that certain 
officials m the Central and the State 
Boards will determine the  national 
policy for the  supply and develop
ment of electricity  I do not under
stand how such things are going to 
happen  It is my apprehension that 
it is only because of the recommen
dations of this committee, because the 
non-official element m this committee 
was strongly in favour of a free and 
fair  development that  this sort of 
committee loaded with officials  has 
been appointed  I am glad that they 
have a chairman who will be able to 
do some free thinking m the matter 
But I strongly recommend that  the 
composition of  this committee  be 
reorganised  so  that  at  least 2 
Members from this House and  one 
from tile other  House  could  be 
appointed on this committee  There 
is absolutely no reason why when we 
want to have some conclusions about 
important matters there has been some 
controversy and why they leave things 
that way

1 wish to draw pointed attention 
of this House to the fact that  this 
industry is of very great significance 
to us  If you  examine the figures 
given m the Second Five Year Plan, 
you will find that one of the  most 
important  headaches of this nation 
that is, the  employment potential 
offered by this industry, is one of the 
most important factors which should 
have been taken into consideration It 
provides such potential for the em
ployment of people that we must give 
very special consideration to this 
matter

Thu industry is exploited at  all 
levels  Hie Central Government has

not been able to give a fair deal My 
charges are two against the Central 
Government  One is that they  are 
very  ineffective  The  Inter-State 
Commission which we have got has 
not functioned at all It was appoint
ed by about 1956 and It has done 
no  job whatsoever  I wish it is 
strengthened and made more effective 
Then the Central Minister asks  ua 
What can we do, it is a State subject* 
If the Central Ministry has got the 
requisite leadership they can persuade 
the States by their talks  The Minis
ter of Community Development  has 
not got any regulatory power  over 
the State Governments, but it is only 
through leadership and only through 
talks that a great change has been 
brought about I think the same thing 
should be done here

This industry is also very much ex
ploited at the State level If you look 
at the recommendations made by the 
Planning  Commission  and various 
other committees from time to time 
you will see that the taxation on road 
transport is the highest m this coun
try as compared to other countries 
There is a very good case for reducing 
it  It is double of what it is in most 
of the countries, it is even 3 or 4 
times than some I understand  that 
the Planning Commission issued cer
tain instructions even to the State 
Governments that there should be no 
further taxation  and that it should 
not be increased  But what we find 
is that it is only this industry that 
comes in for increase in taxation from 
year to year

This is also an industry which is 
exploited at the lower official lfevels 
also  There is the police  We have 
made specific recommendations  that 
the administrative set up should be 
such as not to make inroads on the 
industry and make room for corrup
tion I hope at least these administra
tive checks and administrative reforms 
will take effect soon

One thing more and I have finished; 
and that is about credit  I think this 
s unfortunately  the only  industry
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which is not being treated fairly in 
<he matter of credit. We find all sorts 
of facilities are being given to the 
small-scale industries. I do not see why 
thi« poor man should not* get credit 
from the  bank directly  We have 
made certain recommendations  that 
certain banking agencies should  be 
set up. What are these  agencies? 
These agencies just support you with 
a little money from banks. We have 
got some Rs. 50,000; and we collect 
more money, say another Rs. 50,000 
from the State Bank. With a little 
money from myself and a little money 
from the State Bank, I am going to 
exploit this poor operator. I do not 
see why the Ministry should not be 
able to persuade the State Bank to 
give loans direct to these bus  and 
lorry  operators.  They have got a 
vehicle which can be insured and 
pledged  They  should  get  direct 
credit facilities if this industry is not 
to be exploited as it has been  It 
would be a surprise for anyone  to 
hear that this industry pays 12-24 per 
cent interest to the money lenders or 
intermediaries springing up because 
of the policy of the Government It 
needs immediate revision and  these 
people must get direct loan

Now, there is a certain misunder
standing about viable units We have 
made it absolutely clear that we do 
not stand for any monopoly  As  a 
matter of fact there was a lot of dis
cussion and it was made absolutely 
clear that the smallest man will have 
the chance.  We have recommended 
strongly that even individual opera
tors should not be debarred. If he is 
efficient and if he fulfils all the quali
fications, he can go into the industry 
without any let or hindrance.  The 
viable unit which we have visualised 
u one which can be constituted only 
by a loose association of these people 
earning  together for the sake of 
management  and operation  Every 
effort has been made to see that effi
ciency is not marred and that the 
necessary number of vehicles and the 
service facilities are there and  that

the common man, the poor man and. 
the individual is not eliminated  so 
that he remains in the picture but he 
is so regulated that he forms himself 
into an association so that he is able 
to give efficient service to the nation.

As you have been ringing the Bell 
twice, I am concluding though there 
are many points which require clari
fication

Dr.  Krfahnaswami  (Chingleput) * 
Sir, I am thankful to the hon. Minister 
for not having enunciated a policy at 
the outset  After all it would be an 
advantage to listen to us in the House 
and then come forward with a definite 
policy when he replies to the debate 
I agree with those who have preceded 
me in paying a tribute to the Com- 
nrttee for having undertaken a pains
taking study of all  the-  problems 
involved in road transport and having' 
provided us with a mine of informa
tion  It may be that we cannot agree 
with some of the suggestions but even 
where we do not agree with them, 
they have provoked us to think and I 
would be doing less than justice to 
myself, if I do not pay a tribute to tho 
constructive  endeavour which ha«. 
been made by them

I want it to be undci .tood vci v 
clearly that it is most important to 
encourage the development of  road 
transport.  It is time some of us 
introduced a sense of perspective into 
these matters. It is time that some of 
us. apart from speaking theoretically, 
understood the environment in which 
we are operating and pleaded for a 
more rapid development. We have to 
realise that one of the grrat dangers 
of the Second Plan has been  its 
emphasis on heavy investment with
out taking into account the problem 
of greater employment.  Considering 
the great advantages that ensue from 
road transport, considering the impe
rative necessity of opening up hinter
lands of our economy, I venture to 
think that anybody who is inclined to 
tackle the problem of employment 
seriously in the coming few years
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vdkiid htvt to concentrate on road 
transport since it is essentially labour- 
intensive It is this aspect which has 
not been borne in mind by the expert 
at the railways and I am very sorry 
that in all his pleadings, I hear only 
the vice of a monopolist pleading for 
a sectional interest and not  taking 
into account the major aspects  of 
issues that face our country We have 
also to realise that road investment is 
not necessarily capital hungry,  we 
would also be saving a great deal in 
the way of foreign  exchange—an 
important consideration which has to 
be borne in mind, particularly as we 
are not suffering from an abundance 
of foreign exchange resources

My hon friend, Shn Asoka Mehta 
who preceded me spoke of the various 
recommendations made by the Com 
mittee in respect of taxation rebates 
He pointed out that it did not consider 
these problems fully  The Committee 
cannot be a committee  of encyclo
paedias  They have necessarily  to 
concentrate on certain  issues  But 
may I point out to him and to those 
who have given some thought to this 
question that if we are thinking of an 
expanding  industry  as this Com 
mittee  is  thinking,  it neces
sarily follows as an inevitable corol
lary that we are increasing  the 
receipts for the various State Govern
ments and local authorities  One can 
not work out all these things fully 
because when the Committee is deal
ing with the general recommendations, 
it cannot possibly envisage what 
amount of development would be 
there, how many lorries  would be 
there, how much increase would  be 
there and so on because all these 
things have necessarily and  rightly 
been left rather vague

But I would like to consider some 
other aspects which have occupied a 
great deal of the time of the House 
In viewing transport one has to take 
into account the different agencies of 
transport and find out what means we 
propose for co-ordination  Co-ordi
nation is a very much abused word, 
it is as much abused today as it was
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during the Second World War when 
co-ordination was used by a Field 
Marshal or General of a particular 
section in order to suppress the 
scheme of the other  In looking into 
th s report and the minute of dissent,. 
I venture to think that the represen
tative of the railways has undoubtedly 
thought of co-ordination as nothing 
less but suppression of road transport 
It is a point which has to be stated 
clearly and forcibly so that at least «e 
might have a sense of perspective  I 
do not blame the railways for the 
attitude that they have adopted in the 
30s, when we were suffering from a 
slump, the railways were the first to 
advocatc intense prohibition on road 
transport Probably that was the only 
solution which occurred to them m 
the 1930s  In the 1950s when we are 
suffering from the benefits of planned 
economy it would be wrong to follow 
or suggest such restrictive policies as 
they have suggested in the 1930s

I would like to place before this 
House certain elementary facts which 
have escaped the attention of some of 
those who participated in the debate 
It is clearly recognised even by the 
representative of the railways that the 
cost of carriage  on  long  distance 
transport by rail is cheaper than the 
cost of carriage by road transport It 
is admitted that over 200 miles it is 
definitely cheaper to have goods trans
ported by the railways It is admitted 
bv the railways’ representative that 
the petrol and diesel tax, registration 
tax and excise duties on tyres, income- 
tax paid by bus and lorry operators 
and others indulging m road transport 
contribute not only to the direct cause 
but also to the indirect cause of the 
general Exchequer  Such is the state 
of affairs  But, if inspite of the bias 
in favour of the railway transport, if 
the consumers choose road transport 
for long distances, there musf be 
something wrong according to those 
in charge of our railways It is a fact 
on which the railways ought to do 
some thinking  Let us put aside for 
sometime the theory and let us con
centrate on the practical aspects  A 
consumer is faced with either availing1
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himself of the road transport or  of 
railway transport  According to  0» 

railways it is clearly admitted that the 
•cost of carriage is cheaper. Yet inspite 
of the fact that it is cheaper, he pre
fers to use the road transport  Now, 
what is the social interest that should 
prevent you from utilising the road 
transport? What is the mal-distribu- 
tion of resources that is involved? 
One should not employ words without 
knowing what they  mean.  Theory 
can easily degenerate into jargon as it 
has done in the case of the dissenting 
minute appended by the  railway 
■expert. I have never read, and I say 
it with the greatest hesitancy, so 
much fantastic nonsense as is includ
ed in the dissenting minute of the 
expert of Railways, and I shall only 
show one or two instances of the 
utter lack of logic that is displayed 
in that dissenting minute. I do it with 
great reluctance, but I have to do it 
in order that the same mistake may 
not be repeated again and again and 
we may not have the iteration of the 
same points advanced by others.

13.21 hrs.

[Mr. Deputy-Speaker in the Chair.]

Now, Sir, this is what he states in 
his dissenting minute, and I should 
like my hon. friends to consider what 
the implications are. He suggests on 
page 84 that railways being nationally 
owned and managed are already under 
public control and it follows that the 
regulation neccssary must be predo
minantly towards control  of motor 
transport. What are the implications 
■of this statement? Just 'because they 
•re nationally owned—railways—and 
managed, it does not follow that they 
are under public control.  The logic 
-underlying this argument is that any 
nationalised industry is per se superior 
in terms of social purpose. Clearly, 
this is not the case. The quest:an to 
examine is whether the railways’ 
policies are imbued with social pur
pose and what are the mechanisms 
through which this is executed. Simi
larly, the mere fact that parts of road
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transport are privately  owned  and 

managed does not detract from  Mi 
social usefulness.  Here again, we oaa, 
if necessary, strengthen the machinery 
by which they can play their  part 
fruitfully in the scheme of things.

Now, I ask this question, why is it 
that even over long distances, not
withstanding the greater costs of car
riage, consumers prefer road transport 
to Railways? Speaking as one who 
knows something about the Railway 
Administration, having served on  the 
Railway Corruption Enquiry  Com
mittee, I can point out, Mr. Deputy- 
Speaker, that one of the reasons which 
has led people to switch over to road 
transport is the inadequacy of railway 
transport.  Transport is essentially a 
perishable commodity.  If one does 
not have the transport facility «t a 
particular time, then it cannot be 
stored up. It is an elementary fact 
which has been understood and which 
is recognised on any elementary book 
on railway economics, which, I sup
pose, those in charge of the Railway 
Administration must have read and 
digested to great profit. But it has to 
be understood that if there are goods 
lying in  different warehouses  for 
months together, if business is handi
capped in many areas, what else can 
a man do except to avail himself of 
another sort of transport? The very 
fact that there has been this inade
quacy blows to bits the great theory 
about mald stribution of resources, 
about duplication of investment and 
all that jargon which is hurled in the 
face of Parliament in the hope that 
it will swallow these words without 
clearly making an analysis of what 
their implications are.

I tell you, Sir, that having read that 
dissenting minute I have come mart 
and more to the conclusion that this 
Parliament should put its foot down 
on such specialised pleading and should 
make them adopt a more enlightened 
approach on this question.
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I do pot say that otte should respect 
the consumer’s free choice on all 
occasions.  Of course, the paragraph 
to Which my friend, the author of the 
dissenting minute, makes a reference 
is rather ambiguous, but I should like 
to point out that consumer’s freedom 
of choice is not anything which is a 
moral absolute.  Freedom of choice 
must be related, as my hon.  friend 
Shri Asoka Mehta pointed out, to the 
fact that the choice is there as bet
ween two articles where the prices 
charged bear relation to costs. If, for 
instance, there are two commodities 
one of which is offered free absolutely, 
then, undoubtedly, there is no free
dom of choice. In fact, that was e 
celebrated example given by a French 
economist nearly 200 years ago when 
he pointed out that if you have a 
person who ferries you  across the 
river free and if you have another 
person who ferries you for a few 
francs that you pay, then, undoubted
ly, there is no freedom of choice 
because, obviously, you are not com
paring two things which are compara
ble but you are having two different 
commodities altogether  I venture to 
think that when we people talk of the 
consumer’s free choice we have  in 
view the charges that are levied in 
relation to costs Can anyone who has 
thought over this question of road 
transport and the many taxes that we 
have levied say that the costs of road 
transport and prices that road trans
porters charge are anything less In 
relation to costs? Indeed, the argu
ment is that the prices charged by 
road transporters for anything over 
300 miles are much higher than rail 
transport end yet they are being pre
ferred for other reasons

The same argument came up before 
the British Transport Commission. My 
hon. friend, Shri Asoka Mehta refer
red to cross subsidisation and many 
other complicated matters. It is very 
valuable to have cross subsidisation, 
but do let us remember that in this 
matter of costing we are still in an 
uncharted world.  Even the British 
Transport Commission has recognised
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it, and while it may be valuable as • 
principle we have still to investigate 
further before we can come to any 
definite conclusion. The Committee 
has suggested certain things which 
ought to be subsidised. One may or 
may not agree with its recommenda
tions in this respect, but one cannot 
blame it for investigating further, 
because even now the great theorists 
who are handling this subject  have 
not been able to investigate this prob
lem further  All the same, it is a 
valuable idea which ought to be taken 
into account and investigated by spe
cialists in government departments to 
find out how far they can compare.

Now, Sir, I shall deal with some of 
the other recommendations of this 
Committee  My hon. friend, Shri 
Mathur, referred to the solicitude of 
the Committee for the small man and 
the small operator.  On this I have 
certain observations to make and I 
should like to tell him why 1 feel I 
have certain doubts.  It is perfectly 
true that the recommendations relat
ing to credit facilities being given to 
the small man are excellent, and I 
entirely endorse the recommendation 
that he made that the Minister should 
use his influence to see that credit 
facilities are made available to the 
small operator directly. In fact, the 
great bane of our economy has been, 
if I might point out, Mr. Deputy- 
Speaker, the absence of the small man 
coming up. It looks as though in spite 
of our taxation policies it is only those 
who have already made their way in 
life that are able to survive and nuke 
their way further and those who have 
not yet made their way are hardly able 
to get a footing. But I would like to 
suggest that while the Committee has 
rejected th>s idea of a ceiling on the 
number of buses or lorries that are 
to be owned by a particular person, 
one must understand, in practice, that 
we have to, if we think of encourag
ing the small operator, place some 
sort of a limit on the number of 
buses or lorries that persons could 
have. You may not have an actual 
ceiling, to  introduce an  arbitrary 
figure like that may not be possible.
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but at the back of one’* mind <m« 
must realise, from the point of vi*»r 
of social purpose, that it is essential 
that the  small  man  should  be 
encouraged.

In paragraph 53 on page 80 there is 
rather an ambiguous recommendation, 
which. I, with your permission, Sir, 
should like to read out. It says:

“While it is possible that a 
one-vehicle unit might satisfy 
most or even all these criteria, it 
is likely that a fleet owner would 
be in a better position to meet 
the test. The Committee is, there
fore, of the view that the forma
tion of efficient and viable enter
prises should be encouraged in all 
reasonable and legitimate ways.
On the other hand, the Committee 
is opposed to any ban being placed 
on the owner of a single truck 
in the case of goods transport.”

Now, Sir, I would rather have much 
wished the Committee to have sug
gested ways of encouraging the small 
man, and I should also like to point 
out to the members of the Committee 
that so far as the system of licensing 
is concerned one of the main reasons 
for having a system of licensing is to 
see to it that the small man survives. 
If we did not have a system of licens
ing, then all the people would operate 
and there would be cut-throat com
petition and eventually there would 
be what is known as the merger of 
many units into one single unit. It 
would be growth of monopoly. And, 
therefore, even from the point  of 
view of licensing, I venture to suggest 
that we should more and more encour
age the small man and not have too 
many of these big fleet owners really 
operating.

There are certain advantages of a 
large-scale economy m these big fleet 
operators but they are outweighed by 
other disadvantages and certainly in 
the case of road transport the main 
reason for encouraging it is because 
it gives an opportunity to the small
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man to coma up. In fact, in road 
transport the small man is vary nearly 
on equal terms with the big man. The 
capital invested is limited and til the 
operating expenses are common and 
even the expenses on management 
would not be very high I venture to 
think that the Committee in its bias 
should have been more biassed in 
favour of the small man rather than in 
favour of the fleet owner or the bigger 
owner.

It is not as though one  suggests 
that there should be something like 
an arbitrary ceiling, but I do think 
that when the Committee has made 
many wise recommendations to promot
ing the social interests it should have 
certainly devoted some attention  to 
the small man  I am all in favour of 
regulation of the different agencies j)f 
transport.  But I  am  very  much 
opposed—and I reiterate it—to  any 
prohibition of anv particular method 
of transport, say, beyond a certain 
mileage. The railways, m the name of 
regulation, in the name of co-ordma- 
tion, are attempting to prohibit and 
emasculate road transport, a thing 
which is opposed totally to social 
interests, a thing which is opposed to 
our employment policy  I hope and 
trust that on this matter the Govern
ment, after due deliberation, will come 
out strongly and set its face against 
monopolies It should be a great gain 
not only to the Government and the 
various State Governments but even 
to society and the consumers of whom 
there are large numbers in our coun
try, waiting anxiously for a correct 
solution of these problems
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fî r ?ft wq% f? «û  vr w *rff 
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Mr. Deputy-Speaker: Shrx Khadil- 
kar

Shri  Harlsh Chandra Mattaor: I
have a submission to make You have.
Sir, observed that in the  speeches 
that have been made the railways And 
an important place So, I would sub
mit that it would be better if the 
Railway Minister is also here to listen 
to the speeches

Mr. Depnty-Speaker:  Then there
would be the fear of subordination.

Shri Harlsh Chandra Mathnr: No.
The Members of Parliament have 
strength enough to withstand anybody. 
It will be a pity if he is not present 
here.

Shri Khadilkar (Ahmednagar): My 
hon. friend, Shri Asoka Mehta, who 
opened the debate looked at the prob
lem from an aerial academic point of 
view and, unfortunately, certain eco
nomic theories that he had presented, 
and which counteract the suggestions 
contained in the Report, are such as 
in my opinion are absolutely inappli
cable to our country. I am looking at 
it from the pedestrian's point of view,
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tile point of view  of a  villager 
belonging to a village where there is 
neither motor truck, nor a railway 
line, nor even a bullock-cart approach 
road. But for the one word that my 
friend, Shri Masani has introduced in 
his contention the “consumers' choice”, 
the report on the whole is a good 
document.  He  has  borrowed the 
phrase from old economic theory 
which is as dead as mutton in the 
modem context. I do not want to 
revive this ghost theory in this House 
and so would restrict myself to the 
problem that is before us.

While  dealing with  economics, 
before coming to the mam problem, 
my hon. friend Shri Asoka Mehta 
advanced a very strange theory that 
if you open the rural hinterland, the 
people there will be affected because 
they will come m contact with the so- 
called commercial world. My point of 
view is different. At the present 
juncture in every village which is cut 
off from the main commercial centre 
the small producer is entirely at the 
mercy of the market economy. But 
he has no market nearby and so he 
has got to deal with some agent or 
sub-agent of a big merchant in Bombay 
or Calcutta. That is the pity of it. 
So, my hon. friend Shri Asoka Mehta 
ought to realise while advancing a 
theory that when he goes to a village, 
a very interior part of the country 
where he is cut off from the ordinary 
normal channels of trade or commu
nication he has been put at a disad
vantage though his prices are more or 
less regulated by the market mecha
nism. He has no market where he 
could dispose off his goods or  buy 
them. This is the position. Therefore, 
all the reports that he has quoted—I 
have some of them here—whether they 
be about the British transport system 
or American system or, for  that 
matter, the Soviet Union, are absolute
ly inapplicable in the context of our 
country. Therefore, I would certainly 
thank the Masani Committee except
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aatfan Committee
for the introduction of ‘‘consumers' 
choice”, because I am a poor consumer, 
because my choice is not determined 
by the market; it is entirely deter* 
mined by my pocket and the avail
ability of things near'about me, for 
other  recommendations.  In  the 
modem context "consumers' choice” 
has no meaning.  It is an absurd 
concept altogether m the face of a 
growing economy as in this country.

Now that the little economic cob
webs that were * raised have been 
cleared up, I would come to the main 
report that is before us. Unfortunate
ly there is a sense of unreality about 
the whole discussion. We know there 
were four committees before this 
Committee went into this  business. 
There was the Motor Vehicles Enquiry 
Committee. The Study Group appoint
ed by the Planning Commission was 
the second. Then there is the report 
of the Estimates Committee, which is 
a very valuable document. Then there 
ore  the recommendations of the 
Transport Commissioner and Control
lers. What Shri Masani Committee 
has done now is really to put the 
material m a comprehensive manner 
what was formerly done in a piece
meal way  Now he has brought out 
a report and presented the picture of 
road transport in this country in a 
proper way.  Even now,  after the 
report is published and some months 
have elapsed, the Transport Ministry, 
let me state very plainly, they have 
cold'storaged the Report. I am afraid, 
we have no report alive. It has been 
cold'storaged, because a sixth com
mittee under the  chairmanship  of 
Shri Neogy has already been appoint
ed. And if you go through the terms 
of reference of the new committees, 
they are almost similar, if not identi
cal, to that of the Masani Committee.

Is this the way to deal with the 
Report. Road Transport is the anae
mic rickety part of our transport 
system. If I may draw a comparison, 
you call one doctor. He prescribes a
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certain medicine  He says the child 
will be all right, provided you give 
the medicine. Then you call another 
doctor Then you call a third, fourth 
and fifth doctor  In the meanwhile 
the child is getting more and more 
rklcety and anaemic  In such a posi
tion if you do not administer a proper 
medicine m time and say "No we are 
going to have a sixth expert” I do not 
know what I should call the Ministry 
concerned which has appointed this 
Committee and wasted the tax-payers’ 
precious money over  it I cannot
understand it  This is the most
important factor which has been
brought before this House and before 
the country by the Masani Committee 
Who is to determine the transport 
policy of our land’ This is the main 
issue  Is it the Railway Ministry to 
dictate the policy or is it to be laid 
down by the Government taking into 
considerat on priorities and needs of 
the people and our economic develop 
ment

From times past  since the 1931 
measure regarding controlling  and 
regulating road transport was enact
ed, we have  seen  that in  this 
land the Railway Ministry or  the 
Railway Empire,  on  which  His 
Majesty the hon Shri Jagjivan Ram 
presides, is absolutely in control of 
our transport policy And excuse me 
for saying this with all the eminence 
of the senior colleague of Shri  Raj 
Bahadur—he is called by his admirers 
a tiger who used to howl on issues of 
which he had no deeper understand
ing but so far as the Transport Minis
try is concerned, Shri Patil has 
proved himself to be just a paper 
tiger or just a lamb  Beyond that 
he has  done  nothing  I say this 
because there is a point m this  So 
far as the determination of the trans
port policy of this land is concerned, 
in the context of the developmental 
economy, you have got to consider 
certain major issues

You know there was a team by the 
International Bank  It has mnHP a 
definite suggestion for a direction of 
Policy  It has emphasized that we

must resist the temptation to deve
lop railways at enormous cost which 
requires much foreign exchange This, 
is a very significant factor in our 
economy  We know that at the 
present juncture the Railway Minis
try has come practically to an end 
of its expansion programme except, 
where big factories are coming up, to 
connect big factories or big industrial 
concerns with the mam trade route 
which they are undertaking  In the 
south, if you see the railway map, 
where road mileage as per head of 
the population as well as the general 
icgion is very, very low, we have got 
to depend entirely on either a bullock 
cart or on a motor vehicle if available 
and if there is a road where it could 
go  This is the position 
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Therefore I look  at the problem 
from  this angle,  that is, where 
economy is bieaking ground for want 
of channels of communication that 
economy temains  stagnant and at a 
disadvantage to reap the benefit of 
growth  This is the problem which 
w,e have got to face

My hon friend, Dr Krishnaswanru, 
spoke about the small man  I am 
connected with so many motor opera
tors m the sense that I have known 
their problems and have tried to 
study them  On our side it is really 
•» problem  We know that the ordi
nary cleanei  becomes  the motor 
driver and then ultimately he tries 
to become a motor operator 99 per 
cent motor operators or so have 
hardly more than one vehicle Except 
for borrowing money or some credit 
extended now-a-days by the  Tatas, 
which they do under the new system, 
he has no means beyond that to ply 
his trade Now, are we going to help 
this man who is helping the economy 
at the lowest level and who is to 
decide the policy of this help?  Tlu* 
is the problem

Hon Shri Asoka Mehta mentioned 
about octroi and other taxes that are 
levied by the municipalities and cor
porations and even by the email local 
bodies like the Gram Panchayats He
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i What would happen to their 
income? He ought to have realised, 
if he lnd studied the Ounces of the 
local bodies during the lMt ten years, 
that because of this greater turnover 
their incomes have gone up and if tor 
the  of convenience of a trans
port system they are really made to 
suffer a little it would not be a big 
burden  Therefore I would like to 

before this House the mam 
recommendation of the Committee 
which it should consider and which 
the hon Minister should consider It 
m no use giving us vague promises

There are three parts  I am com
ing to that But what we can imple
ment without reference to the Rail 
way Board is this one recommenda
tion of giving some subsidy in taxa
tion or otherwise where the transport 
operator is trying to operate his bus 
m localities where there is no other 
alternative mode of transport Unless 
some such subsidy is forthcoming by 
way of concession m taxation, by wav 
of some advance, by way of loans or 
otherwise  I am afraid all the risks 
that he has got to run will never bf* 
run It would be difficult for him and 
in the process that small operator is 
likely to be wiped out

Why I have said this’ It is because 
since the report was published if I 
were to make a resume of what the 
hon Minister has said it would throw 
some light  The hon Minister was 
there at the All India Motor Union 
■Congress In that gathering of opera- 
tors he gave a very optimistic picture 
and held high hopes He said, “The 
Mfipani Committee's report is coming 
and then everything will be all right 
All your grievances will be removed’ 
■Then later on when the actual report 
came, the language changed  There 
Were more words than any concrete 
acceptance anywhere  Talking about 
the report in conclusion he said, “It 
is something that will stand with us 
for many years to come  It is a 
light—a beacon light—so far as the 
development of transport is concern
ed"  What a good language’  Shri 
Patll knows without substance what
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to say m a sort of a dowery language. 
He said it but without committing 
himself  Ibis is his position,

Then, in between the Neogy Com
mittee has been announced. 1 think 
that this is a matte* which this HoUit 
must take seriously  Why should 
another  Committee  be appointed 
when one Committee’s report  is 
available which has not yet been 
debated and when Government has 
not said whether it can or cannot 
implement certain recommendations’ 
Why a third Committee should be 
appointed?  What is this farce of 
appointing committees’  Today what 
is happening in this country’  Let 
the Treasury Benches take the wan
ing  They held out promises  They 
published reports every morning  If 
you look only at the headlines you 
see this picture  Big promises are 
held before the people such as every 
hut will have an electric light and 
radio soon All sorts of things appear 
and the ordinary man feels So, some 
things are being done as promised 
The same thing happened regarding 
this report and when the question of 
implementation came the Ministry is 
sitting tight, almost m a subservient 
manner accepting the dictation of the 
Railway Ministry so far as the trans
port policy of this land is concerned

I want to fight this issue  Let this 
House take it up as to who is to lay 
down th? overall transport policy of 
this country, whether it is bullock 
cart transport, motor transport; rail
way transport or shippmg transport 
All the policies must be related and 
in the context of our situation and 
the growing economy of this country 
That factor cannot be ignored

Now, so far as the recommenda
tions are concerned, there are three 
parts  I will just in brief mention 
them  The first part is providing 
funds for more roads for strengthen
ing existing bridges, culverts so as to 
allow fuller utilisation at vehicles, 
providing bridges on national high
ways which are missing  What the
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Ministry has got to  >ay about it? 
Have they aaid anything?  Nothing 
The other day, while he was talking 
about tourists and tourism and in a 
very intimate  language about  the 
hostesses and their dress, I thought a 
bit uplifted, moving about the coun
try on a sort of a mysterious rug and 
enjoying this land. But so far as this 
pedestrian problem of roads is con
cerned, what the Ministry has done 
or is going to do*

Some  hon  Membei just  now 
mentioned bridges.  I will just cite 
one instance  On the RiveT Sone 
there is a bridge at Dehn-on-Sone, 
which was formerly a railway bridge 
There for one maund of load for a 
vehicle to pass, the Railway is charg
ing one rupee at a time  This is the 
attitude  Is this co-ordination7  I 
want to ask the hon Minister  If it 
were co-ordination and co-operation, 
why should the Railways charge so 
heavily for goods that arc just being 
transported from one end of the rivpr 
to the other on this bridge which 
happens to be in possession of or the 
property of the Railways7  I cannot 
understand that.

As regards the second pait, that is, 
finding more foreign  exchange  for 
vehicle spare parts, tyres, diesel oil, 
it is a pity that all foreign secured 
loans have gone to the Railways But 
I do not want to refer to that.  The 
main thing is here concerning the 
States  Where you are coming  In, 
those which have effect on  other 
modes of transport will have to con
sult the Railway Ministry and those 
on which action is to be initiated by 
the Government of India  There are 
three categories  They have suggest
ed single point tax Now, in Bombay 
State recently there was a report of 
a Committee which has now come 
before the House regarding sales tax 
aD̂ they have accepted m principle— 
single point sales tax  It is a very 
valuable document.  So far as this 
business is concerned,  in order to 
remove the  irregularity  and  the 
baavy burden of transport, why not
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accept this recommendation? Come 
forward with a legislation which will 
serve as a model. I do not want to 
disturb the State economy, but still, 
if you want to regulate and expand 
the transport system you will have to 
persuade, cajole or sometime*, even 
control the States so far as  road 
transport development is concerned 
If you are prepared to do it, then 
alone can you do something in the 
matter  Otherwise you have no 
future  You can say that you are 
glorified  Ministers  of  Transport, 
without any authority. You cannot 
do anything on your own. You have 
got to refer everything to the Rail
way Board.  The best thing would 
be, let it be a part of the Railway 
Board, this Transport business, and 
then we shall fight with the Railway 
Board  This is the position.

If you accept some responsibility 
to the people,  some responsibility 
which ought to be shared and here 
and now translated into practice m 
order to help the common man, as I 
said, the perestnan like me, then you 
have to act without delay

So far as this report is concerned I 
would like to refer to many other 
matters  But in conclusion I would 
say only one thing.  As my hon 
friend pointed out, so far as employ
ment is concerned, this is an employ
ment-incentive proposition. There is 
no comparison with the Railways. As 
I said, so far as opening the economic 
hinterland to the main market centres 
is concerned, this is the main thing 
that you have got to do  Otherwise 
you will find that our whole economy 
goes into difficulties. The third thing, 
and a very important factor in this 
country, is, as I have mentioned, that 
so far as the small operators are con
cerned you have laid down a policy 
of service co-operatives.  Here the 
Committee has suggested viable units.
I have tried to organise some co
operation among the operators.  My 
experience is that they are not pre- 
pared to pool the ownership. You will 
have to find out a way of a type of 
service co-operative where the opera*
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tor* will join into a co-operative basi
nets «o far as the running is  con
cerned and the ownership will be 
retained by the operators them
selves.  You  must  be  prepared 
to do it on a small-scale. Take the 
service co-operatives. This is a field 
where you can make a beginning and 
give them direct licences for tyres, 
for spares, eliminate the middleman, 
and you can show the way how the 
service co-operative reaches not only 
the motor operators but wherever the 
truck goes, to the farthest end of our 
land. This is the way to do it.

With these words I will repeat, let 
the Ministry act and not say things 
in a vague manner. As I said earlier, 
all this discussion has a  sense  of 
unreality about it, because I feel the 
report has been kept in cold storage 
and the key is with Mr. Neogy and 
Mr. Jagjivan Ram.

Shri T. B. Vitt&l Bao (Khammam): 
Mr. Deputy-Speaker, the report  of 
the Road Transport  Reorganisation 
Committee has given us a very com
prehensive picture of road transport 
in our country.  There have been 
several reports regarding road trans
port, beginning from the report of 
the Motor Vehicles Taxation Enquiry 
Committee, then the  report of the 
Study Group on Transport appointed 
by the Planning  Commission, and 
.hen we  had the  reports of  the 
Estimates Committee. But this report 
gives us an integrated and compre
hensive picture about road transport. 
And the recommendations that  this 
Committee  have made  are very 
valuable in so far as they relate to 
items which form part of the terms 
of reference to the Committee; those 
recommendations are very good and, 
if accepted, will go to a great extent 
towards the development of the road 
transport industry.
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stepped the limits at its terms of 
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Firstly, they went beyond their terms 
of reference and made those recom
mendations. Secondly, they did not 
keep the objective, namely the objec
tive of a socialist society, in view 
when framing those recommenda
tions.

So far as their recommendations 
about the administrative set-up in 
the various States are concerned, if 
the recommendations  are  accepted 
they will be very good.  Because, 
today the transport authorities  that 
have been appointed in the various 
States with a view to regulate road 
transport in their  respective States 
are really  acting in a manner  of 
restricting the development of  road 
transport. In my State, the erstwhile 
Hyderabad State, the whole of the 
passenger transport was nationalised, 
but in the reorganised State only in ’ 
one section i.e. Telengana area has this 
passenger transport been nationalised 
to a very great extent.

Whenever we ask the Road Trans
port Corporation to  extend  their 
services to certain lines, one or two 
miles, or even to divert the running 
of those  services by even  three 
hundred to four hundred yards, the 
disposal of the application for permit 
by the regional transport authorities 
takes not less than eight to  ten 
months. And it is only eight to ten 
months when we go and find out 
from the Road Transport Corporation 
authorities as to who is responsible 
for this delay! Then finally, after a 
delay of two to three months we go 
and say “we have applied for a 
permit, and the permit has not been 
given".  When we go and approach 
the regional transport authority, and 
tell them that “this service is essen
tial for such and such purpose”, even 
then they say they will consider it, 
and in  spite of our  approaching 
several authorities the time taken for 
disposal is very long. In the report 
of the Committee it has been recom
mended that a time-limit should be 
fixed for  the  disposal  of these
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portnits.  That is, a limit of three 
months is placed. I think this is a 
very valuable recommendation which 
the Government should accept.

Then, Sir,  in  this  Committee’s 
report we find various recommenda
tions with regard to the administra
tion at the Centre, how the Transport 
Ministry should have various Wings, 
a Road Wing, an  Inspectorate and 
a Development  Wing,  and  in the 
States also they have suggested vari
ous other things  If these recommen
dations are accepted they will go a 
long way m improving the position of 
road transport.

It has been said' what is the posi
tion of the roads in our country, what 
is the position of our bridges.  So 
many other things are there Nobody 
takes care of these things  In some 
States there is a Transport Commis
sioner who does not know how the 
road is.  When the application  for 
permit goes to him he does not know 
the condition  of the road in that 
particular place  I can quote various 
examples in my State  There can be 
a through service provided by the 
nationlised road transport  service— 
a distance of 150 miles The railways 
are fully overcrowded and it takes a 
longer time to cover these 150 miles 
People who want to go very quickly 
would like to take advantage of the 
road  Through the whole of this 150 
miles length of road there is a strip 
only three miles in length where the 
road is absolutely bad.  Any right- 
thinking person in charge of  roads 
would  take up  the question  of 
repairing these three miles so that 
through connection could be pro
vided  When we go to the Road 
transport authorities  and ask them 
to run direct service, this comes in 
the way. We requested them also to 
suspend the  service during  the 
monsoon  But, they did not agree to 
this proposition. They say, you come 
to us; why don’t you go to the Chief 
Engineer or the Minister for Public 
Works and ask him to get it done? 
There is no proper co-ordination 
between the various wings which go
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to  make  the  transport system 
efficient.

They have made a recommendation 
with regard to increasing the laden 
weight at the trucks,  trailer-truck 
combinations and so on. This point 
came up before us when we were 
discussing the Motor Vehicles Amend
ment Bill in 1956  It came up for 
discussion in  the  Joint Committee 
also  The Chief Engineer and others 
informed us that most of the bridges 
as they exist today cannot stand this 
weight  Unless  and  until  these 
bridges are strengthened to stand a 
greater load, we  cannot allow it 
Here, again, the Committee has made 
this recommendation  We will have 
to consider that taking into consi
deration the strength of the bridges

Regarding  the State  Transport 
Authority, they have made a recom
mendation as to what should be the 
composition  I fail to  understand 
this All the interests are represented 
there  I respectfully suggest to the 
hon  Minister  that  there  should 
also be representation for the workers 
who man the transport system. It is 
not a new suggestion that I am 
making Take, for example, the Coal 
Advisory  Committee  The  Coal 
Advisory Committee deals with the 
problems of the industry. It does not 
deal with problems of labour or the 
miners  working  in coal  mines 
Representation is there in the Coal 
Adv sory Committee for the workers. 
They who are connected with the 
mdustry will be able to give  some 
information for the development of 
that particular industry  Therefore,
I submit for the consideration of the 
Minister that this should be borne in 
mind while studying or accepting the 
recommendation with regard to the 
composition of the State Transport 
Authority

Then comes the question  of co
ordination  There is a  dissenting 
note  The Committee by a majority 
has  recommended  a  sort  of 
unrestricted grant of licences and 
permits. They have taken into con
sideration only the choice of the eon-
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turner.  I  in  afraid this recom
mendation it very harmful for the 
development of the transport syvtem 
as a whole in our country whatever 
he the transport system In our coun
try. I posed this question about rail
road co-ordination  when  we were 

in the Joint Committee the 
Motor Vehicles Amendment Bill in 
19M. A person who had retired after 
serving the Railway Board as one at 
its members and Chairman, who had 
for a lone time been the General 
Manager of a Railway, and who then 
was iq the Hindustan Motors, came 
to tender his evidence on behalf of 
the Road transport industry. I asked 
him the question, how are we to co
ordinate the railway and road trans
port systems. I specifically put this 
question because he  was  formerly 
connected with the railways and he 
was now connected with the  road 
transport—automobile—industry,  and
I thought  he would  be able  to 
enlighten the Joint Committee with 

his valuable  experience.  Unfor
tunately, what he replied was, the 
less wc talk  about thi3 rail-road 
coordination,  the better. We have 
been talking about this for decades; 
there is no way out; we have not 
been able to solve it. This was his 
reply.  Ours is a planned economy. 
We have got a plan.  We have  to 
regulate the transport system. Other
wise it will lead us into anarchy. 
Today, what  is  happening?  For 
instance, coal is low-rated traffic. The 
railways are  deliberately charging 
less for coal because coal is required 
for industries and factories. Whatever 
it is, the freight charge on coal is less 
than the actual cost of haulage by 
the railways. In the Asansol area, 10 
million tons of coal are produced in 
the West Bengal region in the Rani- 
ganj coalfields.  All the  high-rated 
traffic is taken away by road trans
port. The low-rated  traffic is  not 
carried at all by the road transport. 
The whole of the 10 million tons of 
coal is transported to Calcutta and 
beyond by the railways. If a planned 
system is not there, if there is  no 
regulation, the railways will be left
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either to  cany all the  low-rated 
traffic and incur loss or increase the 
freight on coal with the result that 
industries will also be affected. That 
is why I really appreciate the dissen
ting note submitted by one of  the 
Members who is connected with the 
Railway Board. .This is not « pro
blem which can be so lightly talked 
of. We have been discussing how to 
do this. There is cut-throat competi
tion going on. We have got so many 
areas which are not served by any 
system of transport. The only system 
of transport which can serve is road 
transport. They do not go to those 
areas. Nobody goes to those areas. 
What is the compensation that  has 
been  provided?  When we  were 
amending the  Motor Vehicles Act, 
we said, if an operator who is dis
placed is given an alternative route, 
he shall not be paid any compensa
tion. Even for that, there was a lot 
of opposition.  In our country there 
is vast scope for development of road 
transport. We have not reached the 
saturation point with regard to the 
development of road transport. But, 
some how or other, the transport 
system radiates  only in  particular 
areas because they are paying.

Then, I come to the recommenda
tion with regard to  nationalisation. 
They have said that passenger trans
port should be nationalised where 
they could run their State transport 
efficiently.  We have already placed 
an embargo, when we amended the 
Motor Vehicles  Act,  which dis
courages any State Government  to 
nationalise, because, we have  said 
that if a permit-holder’s routes are 
taken over before the expiry of the 
permit, we have to pay a compensa
tion at the rate of'Rs. 200 per month 
per vehicle. It was Rs. 100 when the 
Bill was introduced in this House. We 
asked on what basis this rate of com
pensation had been worked out. We 
could not get any answer.  At the 
same time, due to pressure of various 
people, due to representations it was 
suddenly increased to Rs. 200 per 
vehicle per month. When I had
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talk with « very large operator with 
a *mgf> fleet, he said, "The compenaa- 
Uoa is more than what we deserve” 
This is what he told me  On account 
of that, nationalisation  has received 
« set-back  And here we find this 
Committee stating that nationaha- 
tion should be undertaken when in 
the alternative we can provide a very 
efficient service

Then again I find the Committee 
recommends that nationalisation  of 
the freight services should not be 
undertaken till ten years after  the 
end of the Third Plan period, that is 
only in 1977 we can thmk of  the 
nationalisation of the freight services 
I was  surprised when the  hon 
Minister of Transport and Communi
cations m his inaugural address to the 
All-India Motor Congress at Bang
alore  said that Government had 
decided  not to  nationalise  freight 
services till the end of the  Third 
Five Year Plan  The House has not 
accepted it  The House has only 
accepted that freight services will not 
be nationalised till the  end of the 
Second Plan period  We have not 
decided about the Third Plan, but the 
hon Minister made such a  policy 
statement  Probably, encouraged by 
that, this Committee has gone a step 
further and recommended this

Not only  that  How  can  this 
Committee go into the question  of 
nationalisation7 Is it in the terms of 
reference9 It is not there And if they 
say that nationalisation has impeded 
the development of road  transport, 
they should adduce reasons, because 
facts before us do not show any such 
thing, because at the beginning of the 
First Plan period only ten per cent of 
the road transport system had been 
nationalised and at the beginning of 
the Second Plan period, that is, 8fter 
five years, this has increased to only 
20 per cent, and during this period, 
while nationalisation was also going 
on, the  transport  industry  has

developed  There has not been any 
reduction in the rate of progress of 
road transport It has developed  in 
many areas, but still there are areas 
which are not served by any transport 
system

For instance, while  I was In 
Himachal Pradesh in connection with 
the Road Transport Workers’ Confe
rence, I was surprised to learn that 
the Government was thinking  of 
denationalising the freight services In 
Himachal Pradesh road transport  is 
run on very efficient lines, though they 
may not be making good profits And 
the roads are very difficult there From 
an altitude of 3,000 ft above the sea 
level, we have to go up to an altitude 
of 10,000 ft, but they drive nicely and 
it is running very efficiently If it is 
left to pnvatr transport you will know 
how much it will affect the Road 
Transport

Finally, I may say that really this, 
is a very good report wherein several 
good  recommendations  have  been 
made  If some of those recommenda
tions are accepted with regard to the 
administrative set-up, it will go a long 
way m the  quick  disposal of the 
applications for permits and thereby 
develop  our road transport system, 
but where  they have  overstepped 
their terms of reference I am not in 
agreement
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*rrsfV % st«t ŝtr r few sftr r̂fa
c
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3T5T 51T ̂fr5*T !fT cTIĉ f, «F%
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“The Masam Committee's Report 
on road transport will add consi
derable fuel to the now familiar 
rail versus roads controversy.  Its 
energetic advocacy of road trans
port will be another cry in the 
wilderness unless  the Central 
Cabmet and the Planning Commis
sion resist the tendency by the 
railways to dominate the country’s 
transport system. Hie represen
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tative on the Committee of the 
Railway Board points out in hu 
Minute  of  Dissent that  the 
’interests of the railways deserve 
to be given greater weight’.”

 ̂ SFT  ?

WiT̂ T ^ 

t *V ffpSSSPT «P $TTT qfT#*T 

t?rq  ̂fq?rqq sr?q ft«r wst q̂r 

w fto % ̂rr«r ̂  it? *ft

n̂r i ftr fff fq*r & arc ft? ?mtf

f̂t ̂  *Pt t}?PT qTJTf q ŜTPT
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>Ua>f »tA'* «-£*! X 

!>>*»- •>***> _j* WW  u-̂'15 

Ji  i. LfJ * O* U“*

i. U*JU 4 ̂   ̂  L>*-  i

- Ui* ***** **•*>

"The Masani Committee’s Re- 
port on road transport will add 
considerable fuel to the now 
familier rail versus roads Contro
versy. Its energetic  advocacy of 
road transport will be  another 
cry in the wilderness unless the 
Central Cabinet and the Planning 
Commission resist the 'tendency 
by the Railways to Dominate the 
country’s transport system. The 
representative on the Committee 
of the Railway Board points out 
in his Minute of Dissent that the 
‘interests of the Railways deserve 
to be given greater weight’"
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“  JU*>U| If  t-fjl  **-»<

*-ty   ̂ *t< s-*** * cW

- A

jfl—*  ijf» U+y-.

-  «i I* j» i*W ̂jîi jjl K

<-#> a A 1+ >,r* yf W ̂

»Jt*>* >5* »f m * lJ* lS” 

% J «J)i» L*r*j° >̂

jjl * uJ - Jt

t3 «*  W V »afli S 

y U;f  - UU- l̂.  ^

- ̂  »>• ))>-»

-  «**» t—Ĉf
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Ĵ*  *̂5 jj-W ,_/*« i

‘-V >* J«* X c)V Jj >*»*

&£  uJ** "dy  “ j** <.**<)*■

«*AJ Jl~ <4%- ♦ g'li * jU-

*j ■ j*» 2)f ĉ V a*  M
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Shri Sapakar  (Sambalpur)* Mr. 
Deputy-Speaker, Sir, there is a saying 
in English that a Royal Commission is 
an umbrella to protect the Govern
ment against public opinion I believe 
that this excellent report that has been 
submitted in the month of March and 
which wc are discussing today has 
created an apprehension in the minds 
of some hon Members that it is on its 
way to cold storage I hope that fear 
will be repelled by the hon Minister 
when he replies That apprehension is 
justified by the setting up of the 
Neogy Committee which  I am sure, 
will submit an equally good report 
I do not know what Government will 
do if there is a conflict between the 
present report and that report Then, 
it will perhaps be necessary to set up 
another committee to resolve the con
flict

The anxiety of the House about the 
early implementation of most of the 
recommendations of the committee is 
evident from the discussion in the 
House and I hope that without waiting 
for the report of the Neogy Committee 
Government will do their best to 
implement the recommendations of 
this report and will give a definite 
assurance to the House as to which of 
the recommendations of the Committee 
are going to be implemented forth
with

I will only discuss a few points 
regarding the recommendations of the 
committee and finish The committee
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[Shri Supakar] 
diieiMtd m detad about the dis

parity in control, administration and 
♦amtinn in different States so far as 
Toad transport is concerned You will 
see in the past so far as the develop
ment of the road system in different 
States of India is concerned, history 
q uilted geography  Those parts of 
the country which were the political 
centres had their roads developed, ond 
the comparatively remoter comers of 
the country were neglected  There 
were no roads worth mentioning m 
thucn parts—not even village roads 
were to be found You will see that 
though m som5 of these States,  in 
recent times, in other spheres, after the 
attainment of independence, some new 
industries are coming up, still, so far 
as road development is concerned they 
remain m the same backward position 
as they were before

To add to this, these poorer States 
do not have funds enough to develop 
roads  Because they have no rends, 
they have no vehicles from which they 
can derive any income and consequent 
ly the vicious circle continues So the 
poorer States have to have higher taxa
tion not only on vehicles but ako on 
petrol  Consequently, the  develop
ment is further hampered I am speak
ing for example, of States like Onssa 
and Assam  There are big liveis 
without bridges and roads are not 
consequently very helpful in taking 
buses, cars and goods from one end of 
the State to the other  The difficulty 
is greater and the problem of road 
transport becomes greater still  The 
road mileage is less and taxation is 
heavier  If the committee suggests 
that there should be more and more 
rationalisation regarding taxation and 
co-ordination of the roads I believe 
these backward States which have 
been neglected throughout the last 100 
years and more deserve greater help 
from the Centre

Mention has been made of the handi
caps like octroi and toll  gates and 
other things which hamper the rapid 
transport of goods and vehicles There 
also you will see that it is due to their 
financial difficulties In most cases, the

local bodies, the municipalities  and 
panchayats are obliged to take to such 
taxation  It further hampers the- 
development of the transport system

Regarding the controversy between 
rail and road much has been said and 
I will not say anything more As some 
of my hon fnends have said before, 
the hon Minister of Transport should 
not merely say that there is no conflict 
between the railways and road trans
port It is evident that the Transport 
Ministry is perhaps not able to assert 
the importance and the vital necessity 
of the development of road transport 
in the face of the railways’ apprenhen- 
sion that it is a very keen competitor 
Coming to the question of diesel 
vehicles it is an instance in point 
which goes to show the fear of the 
Government of India that if they did 
not tax diesel cars and trucks \ery 
heavily, probably there will be gi eater 
compcti ion  I think that if we have 
to look to the convenience of the peo
ple as a whole, we must have a more 
liberal policy so far as road transport 
is concerned  The Government of 
India must have an overall plan and 
it must be pursued more vigorously so 
far as the development of roads or the 
manufacture of vehicles is concerned 
There should be rationalisation of the 
taxation system and I believe that 
even before the Neogy Committee 
submits its report, the Government 
will do its best to see that the trans
port system is developed and that as 
many recommendations of the present 
Committee as possible are implement
ed An assurance to that effect should 
be given by the hon Minister

Mr. Depnty-Speaker: Now, I believe 
the hon Members should be able to 
condense their remarks within ten 
minutes

Shri  Narasimhan  (Krishnagin)* 
Sir, we find a peculiar spectacle of 
Railway feeling that the Road Trans
port is somewhat like a poor relation. 
There is another in the picture  The 
Road Transport » feeling that it has a 
poor relation in the bullock cart  X 
would like to mention a point about
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ithe bullock cart In one of the com- 
jnnunity project reports, they have come 
to the conclusion that the bullock cart 
should be taxed. I want to utilise this 
occasion to say that the bullock carts 
should not be taxed. Even if the tax 
is a small amount, it is bad. The main 
brunt of the country's transport is 
‘even now borne by the bullock cart. 
*We may want to do away with bullock 
cart mentality but the bullock cart 
will remain.

Shri Sarendraaath Dwivedjr (Ken- 
•drapara):  They are being taxed at
the gram panchayat level.

Shri Narashnhan: The sooner it is 
stopped, the better, I think  I come 
from an area where three States meet; 
it is a meeting point of three States: 
Mysore, Andhra and Madras  The 
inter-Statc traffic is abominably bad in 
the area  It is far easier to travel 
hundred miles inside a State. I may 
give an example so that the hon Min
ister may understand it better  It is 
easier to go to Madras from Kmhna- 
gin—a distance of 160 miles but it is 
very difficult to go from Bangalore 
State to another place callcd Hosur 
which is an another State though the 
distance i& only 25 miles You cannot 
get tickets; the buses are crowdcd. 
There is a lot of cheating People are 
given tickets on while paper and they 
get into the bus and then suddenly 
they simply say that only yellow 
tickets are valid and the white ticket- 
wallahs have to get down. That is 
the sort of thing that takes place just 
for a travel of a short distance of 25 
miles or so. I have been agitating; X 
have written three or four years ago 
to the Chief Minister of Mysore him
self and also the Madras authorities 
They could not do anything m this 
respect. Recently, they have started a 
long distance service, namely Madras- 
Bangalore Express service but that 
does not solve the problem because 
they care only for long distance travel
lers  The Madras office would prefer 
people who go to Bangalore; similarly 
people who go to Hosur from Banga
lore—only 25 miles—would not be

preferred. The starting point office 
would give preference to long distance 
passengers. So, people who want to 
go short distances are in great difficul
ties. So, people coming from the 
Mysore side, after coming 15 miles in 
the bus, get down at the border and 
then walk a little distance and get into 
another bus or come by private irregu
lar lorries and cars which are not 
giving proper taxes; you can call them 
illegal transport Even the officials go 
by them Once I had to attend a com
munity project meeting and the Col- 
lectorate advised me to come by them. 
"If you do not get a seat, tell the con
ductor that you have to attend a Col
lector’s  meeting1’ they  told me.  I 
wanted a ticket but the conductor did 
not even look at me but said  “No 
accommodation.” I asked him to look 
at me and he looked at me and said: 
“I am sorry; no accommodation.” Bift 
then I told him that I had to attend a 
Collector’s meeting but he said: “Next 
bus ” Bus services are run for such 
long distances as Mysore-Pondirherry, 
crossing three States. But for short 
distances, there is a groat difficulty I 
welcome these innovations The Com
mittee have said that the inter-state 
travel i& worse here than travel bet
ween one country and another in 
Europe  The Minister may please see 
that this is made easier It seems that 
they have to pay double taxes. An 
operator, if he goes over to the other 
State, has to pay tax both at Madras 
and Mysore Therefore, they just take 
the longer route and come up to a 
point and leave the passengers in the 
lurch.

The Road Transport Is an excellent 
example of the State sector and the 
private scctor doing joint work  The 
State on its part lays down and con
structs the roads  TTie operation of 
buses 15 done mostly by the private 
sector which does not seem to bother 
much about the roads; the road autho
rities also do not bother about the 
buses. In one way, it is not quite 
healthy; m another way, it gives free
dom of action and everything goes on 
very well. This example should be
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remembered «4mo we start other 
-undertakings Here we have got per
fect co-ordination of both the private 
and the public sectors Here, they are 
doing good work for the common 
objective of lifting passengers. The 
heavy responsibility of laying roads 
Ss taken up by the road authorities 
and the buses are run by the operators 
"We find good results

There are some other difficulties 
When the roads were constructed, they 
did not visualise the huge lorries and 
vehicles that are now contemplated 
Many of the highways are practically 
one ways with the result if two lor
ries come from opposite directions, 
there are senous accidents There is a 
great traffic congestion and the road 
capacity is very limited.

Mr. Deputy-Speaker: They are high
ways and not wide ways

Shrl Narasimhan. They are narrow 
ways  The buses ply in them with 
great difficulty  The bndgts are also 
narrow and much attention has to be 
paid to our highways, where there are 
bends or turnings  The Banaras Cape 
Comorin  national  highway  runs 
through 1he area which I represent 
There are a number of bends where 
many accidents arc happening  It is 
not good to allow such +hings to 
continue

There is another thing  There are 
highways through which railway lines 
run but no proper level crossings are 
provided  In my part of the district, 
there are three express trains which 
go to the west and three express trains 
which go in the opposite direction 
These six trains have to pass at an 
Interval of about one hour, and prac
tically the whole night trams are run
ning with the result tnat certain level- 
crossmgs are  kept always  closed 
because there are no bridges  That 
affects the road capacity there, the 
capacity of the roadways from Madras 
to Bangalore, Salem and so on  The 
roadway from Madras to Bangalore, 
Salem and other places is also lifting 
a lot of goods, but the level-crossings

are dosed practically for the whole 
night. Nobody bothers about it. The 
road capacity that side has been reduc
ed considerably because of this. The 
road transport authorities should not 
imagine that it is somebody else's bur
den, that it is the burden of the muni
cipality of the village concerned, to 
construct the necesary level-crossings 
or overbndges  It should really be 
the burden of the Central authority 
itself to provide all facilities for the 
highways because of the traffic that is 
done through these roadways Musafirji 
was referring to a Minister being held 
up  Here, it is not a question of a 
Minister being  held up, but it is a 
question of lorries after lorries being 
held up vfhitYv certamly reduces the 
capacity of big highways.

Then my area is a purely road 
transport area  There are no trains. 
After getting down from the train, 
every passenger has to go by bus to 
reach my part of the State The trains 
do not run to time whereas the buses 
start at the scheduled time When we 
reach our destination by the rail and 
the starting point of the road traffic, 
we are very very late with the result 
that the buses go away and we get 
stranded That is the position we are 
facing at present  When road-rail 
co ordination is taken up I hope this 
aspect of the matter will also be 
taken up At least in such places, the 
railways may be allowed to run what 
are called “out agencies”.

whtw far* ott gw

w  *rrai*rra fafti

fcfiFT  srrar f,  qr 53 35*

 ̂   ̂  it  Bn* 

vww | 1 *rofa w

WP5 t'FTfcl % iffir 51? ift 

arN'-jrfarrsr
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»̂ft % 3TTT ŴTTf >T$ ft,  sF*t3t # 

fTTti ̂ft̂ t, %fa* ̂  fTTt# «R STVR

frr fa?*«T * f *TT 5t,  fa?** % r**T £

J«Tt*r*t2tf*5T̂ R̂ft̂ I W*fr«T«B



Motion m:  SRAVANA lft, 16*1 {SAKA)  Report Of Road 155ft
Transport Rtorgani- 
saUon CmnmittM

OT *p5t  STCT TC Vtf fofrr

3f*  ?r $ W&  fw w #

* Sr fanT amr,

qWSWfcfa *TFT *T  *TT5

«rrr ̂t iftftr f̂rfwr ?T̂t ? 1 

anWTVttsfWT̂ f̂̂ t̂TC«F*>ft 

t I  ̂ aF t̂ Vt aft TTO | 

 ̂m t, ̂iTH *T V̂TT,  ^

lO<tt VTT T̂T,  % *TK  ̂ ffsq̂ r

qnt̂t **tt ̂ tt,  % *rc tft  sftftr

*rn> ̂ vw, ̂  sfa ̂  $14 *t*t*rtt 

g fa ott *t 3ft zmrnm ?ftfa |, t̂| 

Sff *T?V ZTRTmW ft,  JTT'TPTRT
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The Minister of State in the Min
istry of Transport and Communica
tions (Shri Raj Bahadur): Mr Deputy- 
Speaker, Sir, I rise to intervene at this 
stage to make just a few obseivations 
of a general character in regard to the 
various points that have been made by 
the hon. Members who have participat
ed m this debate, and I think I thall 
rest content with that.

I think that, if we analyze  the 
speeches, the observations may be 
classified into two categories  Fustly, 
we find some observations which have 
been made by some hon Members m 
regard to the specific matter that is 
before us for our considerat'on, name
ly, the recommendations made bj the 
Committee with regard to '-(.‘organisa
tion of the administrative set-up m the 
various States for the purposes speci
fied m the terms of reference  I th’nk 
I can say without any fear of contra
diction that there has been unan’inous 
support so far as these paiticular 
recommendations of the Committee are 
concerned  We can congratulate the 
Committee that m their wisdom, after 
their deliberations, they have succeed* 
ed in evolving a pattern which has 
found favour and acceptance wiih the 
House. I can also thank hon. Members 
for appreciating the labours and the 
work that have been done by the 
Committee. I join with them in paying 
my humble tributes to the Chairman 
and the various members, six of whom 
Happen to be members of legislatures 
—three from our Parliament and three 
from State legislatures. So, it can be

said  that  these  recommendations- 
reflect the representative opinion in 
the country with regard to the ques
tion of reorganisation of road transport 
in respect of the administrative set-up.

The other category of observations 
made by the hon. Members refers to 
the question of development of road 
transport. A good deal of feeling has 
been expressed and, if I may say so, 
some disappointment and resmtoi'jnt 
also at—if I may use the expression— 
the so-called “ineffectiveness" of the 
Ministry of Transport in • laving the 
recommendations made from time to 
time by the various committees and 
bodies implemented  I would, m all 
humility, repudiate the charge.

An Hon. Member: Customary.

Pandit Thakur  Das  Bhargava
(Hissar): So you accept theml

Shri Raj Bahadur: I would very 
gladly accept if hon Members would 
bear with me and just see what ’he 
background is and then let us know 
what exactly can the Central Govern
ment do  We know that transport is 
a concurrent subject under the Consti
tution, under entry No. 35 in List III 
of the Seventh Schedule to the Con- 
otitution. The executive responsibility 
for the administration of transport 
vests entirely m the State Govern
ments The day-to-day administration 
comes in their field. The State Trans
port Authority, the Regional Transport 
Authorities and all other transport 
administrative  machinery  function 
essentially within the scope of the 
pol’cies or instructions or guidance 
laid down for them by the ’■espectir* 
State Governments. Where do we 
come in? We come in for nurposes of 
co-ordination  Co-ordination,  of 
course, is a very difficult thing.

My friend, Shri Harish Chandra 
Mathur, who is not here now, said 
that we should show qualities of 
leadership which should suffice to per
suade the State Governments !o imple
ment the recommendations >nade from
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time to time.  I will try to analyse 
these two points. What are the 
recommendations that  have  been 
made Dram time to time and how can 
they be implemented? What are the 
obstacles and difficulties in their im
plementation? So far as the recom
mendations are concerned,  we all 
stand for the development and  ex
pansion of road transport  facilities. 
How can that development come? The
development 0f road  transport—of 
motor transport particularly—is gov
erned by two factors.  We should 
have the tracks, the roads—metalled 
or even other roads if the motor vehi
cles can ply on them.  We  should 
have an adequate mileage  of  the 
roads  We should have good surface 
also and we should have good, strong 
bridges too. Then comes the produc
tion of automobiles, the motor vehi
cles, in our country.  If the produc
tion of automobiles goes up to a level 
but that level does not come up to 
the requirements of the country or 
the needs of the transport industry 
as such, would a charge be levelled 
against the  Ministry of Transport? 
After all, all the programmes of pro
duction of automobiles and  motor 
vehicles are laid down by the consent 
of Parliament.  From Plan to Plan, 
if I may submit, we lay down what 
are the respective priorities even in 
regard to the railways or  the road 
transport. Was it the Ministry  of 
Transport in 1952, as it was  then 
composed, or m 1956,  which alone 
was responsible for the plans for the 
development and expansion of  the 
road system and for the development 
and expansion of the motor transport 
system? The responsibility will have 
to be shouldered by this august House 
as well. The Plan has been accepted 
and the House in its wisdom thought 
that the road  transport  industry 
should be given Rs. 266 crores and 
the Railways should get more  than 
Rs 1100 crores. It was not up to the 
Minister in charge of Transport  at 
that time to impose his will on  the 
Parliament. So, ever since it came to 
be separated from the railways, the 
Ministry of Transport has functioned 
under these limitations.

We are trying to meet the situation 
and solve the problems that confront 
us. I can say that ever since  the 
Ministry has come into being as a 
separate entity we have at least suc
ceeded in one thing, vis.,  we have 
focussed the attention of Parliament 
and the country on the needs of road 
transport. The greatest and the moat 
concrete proof lies in the fact that we 
have got so many doughty champions 
of the cause of road transport today. 
We do not find any discordant note in 
this House about the future or the 
needs of road transport.  Hie very 
fact that it has succeeded in focussing 
the attention of the people on itself 
is the greatest proof of the success at 
the road transport industry.  TTiat is 
why I say I cannot entirely  plead 
guilty to the charge that the Trans
port Ministry has not done anything.

Now comes the question of persua
sion  A parallel has been drawn bet
ween the Ministry of Transport and 
the Ministry of Community Develop
ment  I have got great respect and 
admiration for the sister Ministry of 
Community Development and I take 
pride in the fact that worthy tributes 
have been paid to that Ministry, for 
their achievements  But there it is 
the question of the Ministry of Com
munity Development giving  some
thing to the States  Here it is the 
other way about  Here we want that 
the State Governments should limit 
their taxation on motor vehicles and 
motor transport.  We want to take 
away something from their revenues. 
From time to time we have made the 
recommendation that the totality of 
the taxes in the various States should 
not excced the level of 75 per cent of 
the taxes obtaining m the State  of 
Madras  I would say  that  many 
States And it difficult. Even Madras 
says, "Why are you putting us  as 
something like a criminal or guilty 
State before the  entire  country? 
After all, we are getting  legitimate 
revenue out of a source which  can 
yield such revenues.” There is  no 
denying the fact that the motor trans
port Industry has been yielding that
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do not want to alivar any diminution 
ctf *eir revenues from taxation  on 
motor transport.

"We would try our level best to per
suade them. In tact in one particu
lar matter we have tried to persuade 
them a good deal just to adopt  one 
uniform  principle of single  point 
taxation, viz., normally any vehicle 
which has paid its tax in one State 
shall not be required to pay tax again 
when it crosses the frontier of that 
State and goes  into another State. 
That is accepted by all the States ex
cept Bombay and U.P.  The  hon. 
Chairman of the Committee  whose 
report we are considering comes from 
Bombay and I would at once concede 
that he has got much more of per
suasive power in him than I can ever 
claim or pretend to have. I think he 
should also persuade  the Bombay 
Government.  Similarly, many  hon. 
Members coming from U.P. who have 
spoken today could also do the same 
thing with their Government. We are 
from time to time discussing  this
matter with the transport authorities 
m these States, and we are just try
ing to persuade them saying, '1*16886 
do not charge anything more  than 
what is due”  They confront us with 
the argument that they will lose  a 
portion of their revenue if they ac
cept the principle  of  single-point
taxation We have not failed to point 
out the basic principles to them. We 
have told them that so far as  that 
particular revenue which is got  by 
imposition of double-point  taxation 
is concerned, that particular State
Government is not entitled to it and 
that should rightly go to the State to 
which the vehicle belongs. We have 
told this to them, but this is yet to be 
accepted by the State Governments 
concerned. It is not that  we  are 
oblivious of our duties in their behalf. 
We are trying to persuade them.

[8ma C. R- PftTMMB Raman In At 
Choir]

The Inter-State Transport Com
mission alto is trying to do it in  its 
own way  Much was said about the 
Commission's failure in this regard. 
Did we ever declare, Mr. ChaMMtt̂ 
that particular routes in oar oMMfejfc 
are inter-State routes? Btvt tot HH 
down any definition  of an ’Inter- 
State route"’ To decide on a defini
tion itself takes some time. The defi
nition shbuld be accepted not only by 
us, but by the State Governments too. 
Then, a list has to be drawn up and 
accepted by all concerned. That list 
has now been almost finalised, and I 
think before long, we shall have an 
authentic list of such routes  which 
can be called inter-State routes. 8b, 
it cannot be said that the Commis
sion has been sitting idle and doing 
nothing  The rules had also  to bfe 
finalised  Many other things  had 
been done to build up the Commis
sion. In quite a number of  cases, 
the Chairman has gone to the various 
State Governments,  brought  the 
transport authorities of the concerned 
States together and settled quite  a 
few points  However, I myself feel 
that we could have perhaps  done 
much more, but it has to be recognis
ed that  the Inter-State  Transport 
Commission, came into being  only 
about a year or so ago and  would 
take time to assert itself.  It baa 
finalised its preliminaries only so far 
and I think time will soon  come 
when it will be able to make its 
existence felt.

But let us also realise, that so far 
we have not given the Commission all 
the powers it can be given, namely 
the power to issue permits. Perhaps 
when the Commission starts issuing 
permits on inter-State routes, it will 
make its existence felt  much move 
than today.  Now cbmplaints come 
about inter-State permits,  but they 
pertain to  the State Governments, 
concerned and do not concern  the 
Commission. So far as the question 
of making ourselves effective for the 
implementation of the  various re-

183 LS—8.
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cammendatifln* is carroerped, we ott
njr that we have tried to do what* 
ever was possible within the frame
work of the present set up.

$o far as this particular com
mittee’s recommendations are con- 
earned, I submit, we have not been 
idle foe a moment.  We got the re
port* printed at once and we took the 
first opportunity to have it considered 
formally at the meeting of the Trans
port Development Council held a 
couple of months ago.  We put  it 
before them and the representatives 
of the various  State Governments, 
Ministers of Transport, Chief Minis
ters, etc. came, considered this matter 
and laid down a definite procedure 
We are following that. As the Minis
ter assured in his opening remarks, 
we think by September, we shall be 
able to get the opinions of the various 
State Governments and  the matter 
will again be put before the Trans
port Development Council  at  its 
second meeting in November when 
some results can be expected. Thus 
ui tUs matter, also, it cannot be said 
thatwe have been wasting time  or 
we have not been up  to whet was 
required of us.

I now come to  certain  specific 
observations made  by some  hon 
Members. In regard to the emphasis 
that has been laid by the committee 
on the consumer's choice regarding 
modes of  transport.  Shri Asoka 
Mehta observed that we shall have to 
take note of the various factors that 
are relevant in this connection.  He 
read out some quotations from cer
tain books and reports and said that 
the charges and rates of  transport 
should also be taken into  account 
while allowing freedom of choice to 
the consumer. So far as the consum
er's choice is concerned, my reaction 
to Shri Asoka Mehta’s observation is 
that the choice is dictated or govern
ed by various gconbmic factors which 
are inexorable and which can hardly 
be overlooked. After all, the consum
er weighs the matter in all its aspects 
and takes a  comprehensive  view

about K. He judge* for himself as to 
what will suit his pocket best et the 
particular object lie haata view and 
then makes his choice. TSe consvfitt- 
er’s choice is like a stream ~:nmnfaf 
in a particular directlofr and what
ever may be bur likes or dislikes 
about a particular mode of transport, 
to swim against the current is diffi
cult. At present the current obvious
ly is, as-has been demonstrated, m 
favour of road transport. So, if some 
emphasis- is laid on the  consumer’s 
choice, it is not merely to please Or 
oblige the operators, but it is only-to 
take a realistic view of the situation 
existing today. I think we shall have 
to take due note of the observations 
made by the committee in regard to 
this particular matter

About “cross  subsidisation" new 
phrase for me, of the freight rates of 
various commodities, I would  only 
say this is a very intricate matter and 
perhaps the policy committee could 
go into it Here let mo point out a 
difference or <a distinction  between 
the Committee that was set up earlier 
namely, the ad hoc committee  on 
Reorganisation of Road  Transport 
which had a specific function confined 
and restricted only to the examination 
of transport administrative set-ups in 
the States  Of course, incidentally it 
went into other questions too, because 
its terms <of reference did allow that 
—and the other committee appointed 
recently namely the Neogy Committee 
which has been appointed for a differ
ent purpose  It is not, as Shri Braj 
Raj Singh, Sardar Iqbal Singh  and 
one or two other  members  have 
stated, that there have been com
mittees after committees, or that one 
committee has gone and another com
mittee has been appointed. Shri BraJ> 
Raj Singh said that after the Neogy 
Committee  another committee the 
“Yogi Committee” will be appointed. 
It is rather very surprising that a 
Member with the “eminence”  and 
ability of Shri Braj Raj Singh could 
not understand what the committee of 
Shri Masani was meant for and what 
the committee of Shri Neogy has been
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appointed Air.  Stud Naogy’s eon- 
stfttae comes a* a recult of the re
commendations that have been made 
bjr the various bodies, I think right 
from ̂before independence, and parti
cularly after the report of the Motor 
Vehicles Taxation  Enquiry  Com
mittee, up to date. IheN recommen
dations were repeated by the Taxa
tion Enquiry Committee, then by the 
Study Group of the Planning Com
mission on Transport, then again by 
the Estimates Committee as also by 
the various transport advisory com
mittees.  They have all  been em
phasising the need for the setting up 
of a committee which should go into 
the question of evolving principles on 
the basis of which we could to for
mulate our  “national  transport
policy”. We  do want a  national
transport policy. The need lor it was 
felt for u long time and the demand 
for it was being repeated from time 
to time  And it is a<t a result bf these 
recommendations and demands that 
this committee has come into beipg 
It has go. a specific purpose

Shri Khadilkar: May I know who 
ther thi-- committu \ function 1* not 
very limited’ It was not  supposed
to lay down tlv principle or policy tif
reorganisation.  What is the differ
ence7 I have read out the terms of 
reference of even the Neogy Com
mittee Will you point out what is 
the exact difference?

Shri Raj Bahadur:  If  the  hon
Membei carcs to turn to the introduc
tion, of the Masani Committee re
port he will see that the introduction 
says:

“The proposal to set up a com
mittee to advise on the re-organi
sation of transport administration 
in the States was first mooted  at 
the First Transport  Controllers’ 
Conference in August 1955."

So, they had to advise on  the re
organisation of transport administra
tion in the States. That was the pur- 
poae. Its terms of reference are given
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at pages 104-100. From there it will 
be seen that these were laid down as
follows:—

“In order to secure the  fuller 
development of road motor trans
port and its expansion to meet the 
demand created by the Second Plan 
it is essential that there should be 
suitable machinery m the States to 
look after the vartous  problems
facing the industry and to plan and 
fostei its development.  It is felt
that the existing administration in 
most States is concerned more with 
thf regulation of motor  transport 
rather than  with  its  planned 
development ”

So, it is specifically with the purpose 
of reorganisation of the administra
tive ’ft up in the States  Now, the 
terms of refeience of  the  Neogy 
Committee have been published.  I 
think I should read only  the first
sentence

‘ to &uivuy the existing machinery 
for the administration of  motor
transport in the States with parti
cular reference to the working of 
the regional transport and  State
transport authorities”

I am sorry, I am reading  the same 
thing  I do not think the other terms 
of reference is with me. In any case, 
the Minister has already read it.  I 
thmk the purpose of the Neogy Com
mittee is perfectly clear. It will go 
into the larger question of  laying
down the limits, laying down, if  I 
may say so, the  premises  within 
which the vartous systems and forma 
of transport in the country will ex
pand or develop, keeping in view the 
requirements of our agriculture, our 
commerce, our industry, our finance, 
trade and other social requirements. 
So, I think the purposes of the two 
committees are quite clearly differ
ent and distinguishable. It is nbt aa 
if the report of one  committee  is 
being shelved for the other.

I will now come to one  or  two 
observations of an important charac
ter which were made  by  other
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friends. Shri Asoka Mehta  a&risaA 
Government ought to examine  tbe
impact* or consequence*  following 
the injection. rOr introduction 01 the 
modem system of transport in  our 
traditional economy.  I think  our 
rural areas, our 5,70,000 villages re
quire ftads and when roads  came 
road transport comes.  I would sub
mit, for reasons which are very ably 
stated by Shri Khadilkar himself—I 
will not repeat them—the commodi
ties and the produce from the rural 
areas should  also  be  transported 
cheaply, economically and quickly to 
the market, and that is a fact which 
has got to be taken into account.

Shri Mathur has once again  re
peated his observations he  made 
earlier m another connection. His two 
charges are: firstly, the ISTC  has 
done nothing. I have already refer
red to it. I do not think I need re
peat it here  Hie other  charge is 
that there is some sort of “squeeze” 
or “corruption” prevailing all around. 
Hie other dav afco he made the same 
point in another context.  I would 
respectfully submit that we expected 
the Committee in its report or re
commendations to give some method 
or some measures by which we could 
curb these corrupt  practice, mal
practices or irregularities. After all. 
even if the regional transport author
ity consists of only one man,  what 
will happen9 If there are two claim
ants and if these claims  are alike, 
how will  the Regional  Transport 
Authority or the magistrate  presid
ing over that body determine  the 
rights of the parties concerned? There 
should be some criteria  Unfortu
nately, the Committee in its recom
mendation has not pointed out any 
criteria on the basis of which  one 
could decide in cases where  every
thing else is equal and a choice has 
to be made in favour of one claimant 
out of so many. If there are rib cri
teria, should It be decided by draw
ing lots or should it be done by some 
other method? There the rub comes. 
So, we shall have  to devise  some

steps to ensure that ibis  particular 
need is also .met.

Shri ViiUi Chandra Matimr: fbmb 
should ntot be any artificial scaiwfr 
as has been created at the  present 
moment. If there is free  licensing 
these things will disappear.

Shri Raj Bahadur: That is arguing
in * circle. We would  not  have 
scarcity and we would be self-suffi- 
cient only if we increase tbe produe- 
tion in our automobile industry. If 
the production of the automobile in
dustry is adequately increased, obvi
ously there will be nb scarcity  or 
shortage and premium on the sale of 
vehicles or on permits.  The Com
mittee itself has complained in its 
report, and rightly complained, that 
there is at present a premium  on 
vehicles and permits  We know that 
there is premium on permits as well 
as a premium on the purchase and 
sale  of  automobiles  I  hope, 
it may be possible now, with the new 
system that has  been introduced 
recently for the sale of vehicles, to 
eliminate premium in the case of sale 
or purchase of motor vehicles. But so 
far premiums unfortunately prevail, 
and we are sorry for that. Perhaps, 
these could be eliminated by  some 
other stringent measures  That  is 
the whole point  Of course, if the 
scarcity was not there, the need for 
having some controls may not have 
been there, and the problem  would 
not have arisen at all

Then, Sardar Iqbal Singh said we 
in the Ministry of Transport  have 
been rather weak-kneed in our atti
tudes or relation with the sister Minis
try of Railways  He has called co
ordination subordination and said that 
we have to pull our weight Shri Braj 
Raj Singh and Shri Khadilkar asked: 
why not let the Transport Department 
itself be merged with the Ministry of 
Railways? I would submit that in a 
democratic set-up we have got to work 
m some sort of co-ordination and har
mony. After all,  we cannot ignore 
the fact that there is huge investment 
in the railways. But I agree that we
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have got to remember the huge 
investment in the road transport 
industry as well. That has to be done. 
Were it not for the fact that the road 
transport development needs were 
more keenly felt, perhaps the two 
Ministries would not have been 
separated. Now they have been 
separated, these problems have come 
to the fore. So far only two years 
have passed. But in due course we 
shall be able to give Transport its due 
place and provide for the development 
of road transport adequately. It should 
not. howeve1·, be supposed that we are 
not pulling our full weight with the 
State Governments, or with the Min
istry of Railways; in so :far as thestt 
particular inhibitory factors are con
cerned, which weigh heavily on the 
expansion of road transport. Hon. 
Members will not forget that only re
cently after much real difficulty and 
argument we relaxed the restrictions 
of 150 miles on permits and increased 
the limit to 300 miles. So far as goods 
trucks are concerned, these can be 
given intra-State routes freely. All 
that has been done. I think in this 
connection I should thank Dr. 
Krishnaswami for the very powerful 
support that he gave us for whatever 
little we have done. 

16 hrs. 

Then I will come to one more lm
portan t point which was made by Shri 
Tariq. He said that the appointment 
of the Masani Committee had raised 
high hopes which arc now getting 
frustrated. As I said, we have not 
even taken any decisions on the re
commendations of this Committee. 
How then can our hopes be frustrated? 
How does he think that he is being 
kicked out of the parlour of his be
loved a fact to which he alluded in 

his Urdu couplet when he had not 
even entered it. I can only say that 
his case is under consideration in the 
court and he should not feel frustrated 
or disappointed about his future at the 
present stage. 

Shri Narasimhan i;aid that inter
St11.te transport is irksome and hara��-

ment is caused to passengers when 
they travel from State to State. We 
are perfectly conscious of these diffi
culties. It is for these reasons that 
we want that some effect1'\Te step 
should be taken to see that all the 
irksome factors that operate against 
the free and smooth flow of traffic 
from State to State are removed. 
That is why we place high hopes on 
the particular international highway 
to which Shri Mathur was referring. 
Of course, the international high
way will take a long time to come. 
It is expected that it will connect Viet
Nam in the Far East with perhaps 
Iraq or Turkey in, what is known as, 
the Middle East. But it will take 
time. In this background very truly 
H is a tragic situation that when our 
vehicles move from State to State our 
passenger traffic, our goods traffic 
and all have got to undergo severe 
hardships and irksome experiences. I 
think it is high time that this House 
comes to the aid of road transport, as 
it has done hitherto and with its sup
port we are sure we would be able 
to deliver the goods on behalf of Road 
Transport. 

Shri Harish Chandl'a Mathur: 
Could you get greater support from 
this House than has been given'' Every 
single hon. Member has supported you 
so strongly. 

Shri Raj Bahadur: Thank you. We 
are so grateful for it. 

Shri 1\1. R. Masani: Mr. Chairman, 
Sir, I think today's debate has shown 
two outstanding features. The first is 
what the hon. Minister who has just 
concluded described as the unanimous 
support that the House has given to 
the recommendations of the Road 
Transport Re-organisation Committee. 
at least in so far as the main body 
of its recommendation3 in regard to 
the administrative �t-up is concerned. 
I think it �10uld also be right to say 
that even the rest of the :Report has 
received near unanimous or wide
spread welcome from all sections of 
this House. 

•
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Sir, on 'behalf at Itsy coHeayuea In 
the Committee, come of whom  are 
here ineluding you, who at the 
moment adorn the Chair, and many 
'who are not here, I would like to 
express my gratitude to both {he hon. 
Ministers and to the various  other 
hon. speakers from all comers of the 
House who have been good enough to 
extend their welcome to our conclu
sions and their appreciation of what 
little we have been able to do during 
the ten  months of our  existence.

A feature of the debate has been 
the absence of  Party controversy. 
There has been no party approach to 
this matter, not even, if I may say so, 
by and large an ideological approach. 
We have not  . . .

An Hon. Member:  Not even  the
new Party.

Shri M. B. Masanl: Not even the 
new Party.

We have been functioning, all of us 
here as people who are concerned with 
the development of one of the most 
vital needs of our country,  that is, 
transport, and in that cause we have 
forgotten our political  controversies 
and have tried to understand  and 
apply our minds to the needs of the 
country. That is why perhaps we can 
congratulate ourselves on the  very 
high level of the debate that has now 
gone on for nearly flve hours.

Perhaps there was one note of dis
sent only, on a limited aspect of our 
Report, and that was the caveat put 
in by my hon  friend, Shri  Asoka 
Mehta, right at the beginning of the 
debate. Just before I rose, the hon 
Minister of State was good enough to 
answer part of his criticism. I would 
Uke to assure Shri Mehta that even 
though the Chairman of the Commit
tee had his own philosophy and still 
has it, it would be unfair to the re
maining members of the Committee 
to think that they were likely to be

influenced or to «*kUow th*t fMI>» 
softy without having • Very gMd 
look at it T do not mind revetifca#— 
•nd you, Sir, ean canflxte  jt—Hit 
this philosophical aspect also mm a 
subject of considerable discussion hol
ing over numerous hours when various 
points of view ranging from that *of 
the Chairman to those that were 
against it were placed before the Com
mittee and argued on more than one 
occasion.  It is as a result of these 
various points of view that the 
synthesis that is to be found in the 
Report, to which I shall refer later, 
has taken place. In fact, Shri Mehta 
himself went on, after making that 
remark, to say that there was a lack 
of theoretical clarity. That prove* the 
point that when ten good men come 
together to pool their minds, leave 
their pre-conceptions behind and try 
and find out pragmatically what the 
answer to the problem is, you do get 
perhaps a lack of theoretical clarity. 
But I think the Report is all the bet' 
ter for that attempt to synthesise 
various points of view, and I would 
like at this stage to express my grati
tude to the members of the Commit' 
tee for the excellent Job of teamwork 
and for the  excellent co-operation 
with which they all worked together.

I think it was, if I may say so, a 
good example, along with this debate 
itself, of the functioning  of parlia
mentary democracy at its best, where 
hon. Members of the  Government 
Party and hon. Members of the Oppo
sition Parties come together in the 
service of a common cause

The other aspect of the debate, which 
has not been such a pleasant one, las 
been what the  hon.  Minister  has 
referred to Just now, that is,  the 
equally widespread impatience about 
the implementation of the Report and 
a widespread apprehension that the 
Transport Ministry is not doing enoûi 
in behalf of the Report and of the 
general cause of road transport. It is 
a pity, as my hon. friend, Shri Mathur,
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suggeatadthat the hon. lUtiiway Minis
ter mt not bare to lilted to the de- 
feeie because it ndfebt have  been 
for him a highly educative expepence.

1 may be permitted to summarise 
In one sentence the criticism that has 
been made from vaxious‘~parts *of the 
House.  Shri Mathur suggested that 
the hon. Transport Minister and the 
hon. Minister of State might provide 
more  leadership on  the  subject. 
Sardar Iqbal Singh complained about 
the non-implementation of the Report 
and referred to the "subservience” of 
the Transport Ministry to the Railway 
Ministry. Shri Khadilkar went even 
further.  He wondered whether this 
was not a waste of the  taxpayer’s 
money, that is, the money that was 
spent on the Committee’s work.  I 
thought he was a little unkind, because 
perhaps the waste of the members' 
time might also have been given due 
recognition since we had worked very 
hard on this report—all of ’us—for 
about ten months. He went as far as 
to describe the battle between  the 
Railway Empire on the one side and 
"the paper tigers." of the Transport 
Ministry on the other.  He went so 
far as to say that the time had come 
when the Transport Ministry might be 
remerged in the Railway Ministry for 
all the difference it would make. Then 
Giani Gurmukh Smgh Musafir and 
Shri Tariq also pleaded for urgency 
and more haste. Shri Braj Raj Singh 
was the last speaker to echo this kind 
of criticism

Knowing something of the difficul
ties of the Transport Ministry, I am 
inclined to think that some of this 
•fiticism was rather harsh. I do ad
mit that some harsh criticism  has 
taken place which probably does not 
take into account the complexities of 
the problem and the very difficult task 
of the hon. Ministers and the Ministry 
toncerned. I would not like, therefore, 
to subscribe to the language which 
has been used. But I would, in view 
of the hon. Minister of State's repu
diating that charge, wonder whether 
it would be so wise to dismiss  this

2%ci*m.  I think  that  the  hon. 
*“*hister of Transport would do well 
*? consider why this feeling exists 
®̂t the Transport Ministry is not 
***erting itself adequately vis-a-vk 
0UVer interests. Simply with a view to 
greeting the impression that  has 
7*̂n created and to put the matter in 
"Uer perspective, I would like to 
*n̂ite the attention of the House Ur a 
te\ -facts.

. ĥis Report can be broken down, 
m its recommendations, into certain 
^Wgories. The first .category is that 
01 the State administrative apparatus 
““Chapter V of the Report. Now, the 
h. Minister mentioned to us what 

^8 being done in that regard. When 
ne introduced the subject to the Trans- 
por,t Development Council, he said:

"It is difficult for the Council 
go through each recommenda

tion in the short time that is at 
|\s disposal. We would accord- 
bgly only place before the Coun- 
cil the main recommendations of 
*he Masani Committee regarding 
re-organisation of the administra
tive set up.’’

"The  other  recommendations 
Will have to be gone into in detail 
Sy a small committee which the 
Council may appoint"—but the
Council did not appoint it—“or 
*jy a selected group of Transport 
Commissioners. After an exami
nation has been made by such a 
small group, the recommendations 
®an be again considered by the 
Council, if it so desires. Other
wise, action can be taken straight
way by the Central Government 
Sn the advice of the Committee of 
Transport Commissioners.”

the hon. Minister has explained that 
mid-September the Government of 

Inclia hope to ascertain the reactions 
the readiness of the various State 

G°vernments to carry out the recom
mendations in Chapter, V,' and that 
November 6r December, when the 

n*tt meeting of th? ̂ Council takas 
P̂ce, decisions coi)}d  taken.
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Mow, Sir, if by Decegnber, by the 
t/ojt of Oil* year, Chapter V of tiris, 
Hteport will b« carried out, I for oot, 
Âtdd feel that the labours of nay 
colleagues and myself have been well 
rtfararded. 1 do not think we need 
T̂udge six months' delay.  But  I 
would like to put before the  hon. 
Minister another way in which this 
might have  been  handled, which 
perhaps would have  drawn greater 
appreciation from the House. Suppose 
the Transport Ministry had, by  a 
simple resolution of the Government 
of India, said that with such reserva
tions as they might  have had the 
Ministry of Transport accepts Chapter 
V of the Report and requests the 
State Ministries to put it into effect 
and to let them know what they were 
doing, I do not think that would have 
been a bad way of going about it 
either I think that with the influence 
that the hon. Ministers could have 
brought to bear upon the State Minis
tries, perhaps faster progress  could 
have been made. Of course, I know 
that the hon. Minister may say, “If 
we had done that, it would have put 
up the backs of the State Ministers, 
we want to pursue the more persua
sive way of taking them into confid
ence, listening to what they have to 
say, and then  publishing our own 
mind”. I do admit there are two ways 
of going about it and that while one 
might please the House better

Shri Baj Bahadur: I think the hoa 
Member would pardon me for inter>- 
rupting him.  He knows  what his 
recommendations are. It means crea
tion of a separate Ministry of Trans
port. It also means separation of the 
Transport and the Road Wings, and 
putting Transport under two sections, 
one for dealing with transport under
takings and the other dealing with 
administration  under  a  Transport
Commissioner.  Tfltie Transport Com
missioner under the scheme proposed 
will have to deal with enforcement, 
inspection, planning and development. 
All this has  to be done and
accepted by the State Governments

soften Cfemaiiqf* 

with the resultant increase in thair 
budget expenditure said aO that. Can 
we force It Jtitt by an ta&er froiAT 
the Central Government on ttam/f 
would like to understand  from (W 
hon Member.

Shri M. B. lWasanl: I am sorry if X 
did not make my point clear. 1 was 
not suggesting for a moment that the 
Central Government can force  the 
State Governments to do  anything. 
What I said was that, if the Ministry 
of Transport had said, “We And Chap
ter V to be sound” except for certain 
things—which they might have drawn 
attention to—“and we would recom
mend to State Governments that they 
might accept as much of it as possible 
and let us know what they propose to 
do", that would not have been forc
ing them  I even concede that they 
might have perhaps not got the same 
response from the  States Ministers, 
who are jealous of their rights, as the 
policy pursued by the hon Minister. 
Therefore, I have a very open mind 
on this question.  I shall be quite 
satisfied if by the end of this year, 
through private and public persuasion, 
the Ministries of the State Govern
ments could be made to  accept 
Chapter V of the Report, I think we 
can then all have cause to congratulate 
ourselves

But there is another :>eries of recom
mendations which are  not of that 
category, where the  Union Govern
ment can move without reference to 
the State Ministries Just to give some 
examples of what they are, I would 
mention the reorganisation within the 
Transport Ministry in the Union Gov
ernment itself; the smgle-point taxa
tion scheme, which is now universally 
accepted by all concerned and which 
has also been recommended by  the 
Conference of Transport Commis
sioners; the third idea about finding 
funds and high tensile steel from the 
United States or elsewhere for the 
building of bridges and culverts; the 
allocation of foreign  exchange  for 
vehicles spare parts and diesel  oil;
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cxMltt ftrilfflas, for cpcsatocs through 
tip 9m» and the Reserve Bfnk; and 
fee. extension by ten yam of the
t̂yn̂tarlmn on the nationalisation of 
goads transport I have given a few 
examples. For theae recommend*- 
ttai, there is no need to wait for the 
State Government* to be convinced. 
I was glad this morning when the 
hon. Minister said that some of the 
recommendations—and I hope he had 
reoommendations of this order in his 
mind—could be carried out immediate
ly by the Government of India if they 
make up their mind to do so. 1 hope 
at least these recommendations will 
not be referred either to a group of 
Transport Controllers or any others 
for further examination, because  I 
do suggest that, if that is done, it 
would not be very complimentary to 
a Committee with which, as the hon 
Minister of State pointed out,  six 
Members of the Legislature were con
cerned I think, on these recommenda
tions of policy within the competence 
of the Union Government, the  hon 
Mmister should make up his mind 
along with his colleagues and announce 
which of these recommendations the 
Government of India propose to imple
ment without further delay.  There
fore, I was glad when the Transport 
Minister said this morning that there 
are some  recommendations  which 
could be immediately carried out  I 
would suggest to him that $11 recom
mendations that do not need the co
operation of State Governments should 
fall into that category.

But, Sir, a third  category  does 
remain, and that is Chapter IV on 
Licensing Policy, because that chapter 
impinges on the vested interests of the 
Railways.  Now, Sir, on page 61 of 
the Report we had drawn attention to 
a circular of September 1958 put out 
by the Transport Ministry to which 
the Committee had taken exception 
even while it was functioning  And 
that circular, it would be  recalled, 
•ays (page 61 of the Report) that the 
Railways should have a seat on State 
Transport Authorities  We had then

Ml (AA&t) Repprt Jfioed
Transport Reorgani
sation Committee

pointed out that not only was this 
recommendation probably illegal, bui, 
that it waa inequitable because  it 
other transport interests were debar
red from membership at the  State 
Transport  Authority, the  Railways, 
certainly could have no place in it.
I am very glad that the  Transport 
Ministry did not press that point. But 
unfortunately, a second circular waa 
later issued, I think probably after 
the Committee became functus officio, 
and I understand that it suggests that 
in the matter of applications for 
permits over a  distance of  three 
hundred miles, even within a State— 
intra-State traffic—, the ST.As.,  if 
the Railways object should not take a 
decision but should refer it to the 
Inter State Transport Commission It 
seems to me that there is not much 
of an improvement in this shift, and 
if Members in this Mouse are a little 
suspicious of what would be called 
a policy of appeasement of the Rail
ways, it is administrative actions of 
this nature that give support to these 
suspicions  The IST.C is not even 
functioning on the inter State level 
Why should a body, which has no 
concern with intra-State traffic but on 
which the Railway Board is effective
ly represented, be given a veto over 
intra-State traffic, primarily  within 
the competence of the S.T.As,  just 
because the Railways object9  ft is 
this kind of veto given to the Rail
ways which makes  public opinion 
suspicious  and  which  makes  it 
impatient with the inadequate defence 
of road interests by the  Transport 
Ministry  Here again, it seems to me 
that this circular is not valid and 
the State Governments would not be 
bound to carry it out, because they 
have quite nghtly pointed out that the 
Inter State Commission has no right 
to interfere m the matter of intra- 
State transport 

mien we come to the appointment 
of the Neogy Committee  May I say, 
at the outset, that there are very few 
Members of this House or previous 
Members of this House for whom I 
have a higher esteem and regard than
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aqy friend Mr. K.. C. Neogy? X have 
had 4he privily of 'working with 
’him in the eld Indian Legislative As
sembly, as a Member of the Congress 
Party in opposition to the then gov
ernment of the day. I hold Mr. K. C. 
Neogy in the highest esteem as a 
■student of these problems and as a 
man of independence, integrity  end 
character.  Therefore, I congratulate 
the Government of India and my hon. 
-friend the Minister on securing the 
■services of an outstandingly able and 
independent man like Mr. Neogy. We 
■could not have had a better Chairman, 
assuming the Committee had to be 
appointed. But the House has already 
•commented on what it thinks of the 
composition ot the rest of the Com
mittee. It has been said by more than 
•one speaker that it is loaded  with 
officials and bureaucrats and we can
not really expect much from  the 
Secretaries of the Ministries who are 
not really concerned with the develop
ment of road transport but who go 
there to watch the respective interests 
of their own Ministries or zamindaris. 
Therefore, the country will depend on 
Mr. Neogy for a fair analysis of the 
problem and a fair award which he 
will have to give as the only independ
ent man on that Committee

What bothers me is not so much the 
composition of the Committee as its 
terms of reference.  The terms  of 
reference, I must confess, are distres
sing. Let me just read them, becausc 
the hon. Minister reed one sentence, 
tout when the whole of it is read, it i*> 
•quite clear that the terms of reference 
of the Neogy Committee do go against 
the wishes of this House expressed 
•on numerous occasions.

This is what they say:

'"Taking into account the exist
ing stage of development of the 
various means of transport and 
the economic, political, social and 
and strategic purposes which the 
-transport machinery is  designed 
to serve, the Committee should 
(recommend—

im (VAU)- Kipa*' tf 8ood  Ijfe 
IVempmi lUonpKu- 
aatten Commute*

(a) what exactly Should be (he 
tag term trausport policy e t 
tha countr? so that the deve
lopment • of (he  ttimpeft 
machinery may be effected in 
consonance with our growing 
needs  with  eeodomy sad 
efficiency avoiding duplication 
to the maximum extent pms- 
ticable;

The House will  remember tbit 
when the Bailway Minister, in the 
course of his Bailway Budget speed 
made this suggestion that duplication 
should be avoided,  not only1 tkle 
House but also the other House un
animously turned down that speciow 
plea by saying that to avoid duplica
tion means maintenance of a mono* 
poly

Shri S. K. Patll: As ter as practi
cable; see the whole thing

Shri M. R. Masani: Yes; us far as 
practicable. I do think that it is an 
unfortunate concession to the  Rail
ways’ point of view that this need to 
avoid duplication should be referred 
to the Neogy Committee at all

It goes on to say

(b) in keeping with  the policy 
defined under item (a), whet 
should be the respective role 
of the various means of trans
port in the  country during 
the next 5 to 10 years; and

ft) what is the best mechanism 
for the regulation and co
ordination  of the  various 
means of transport so that the 
transport needs of the country 
are met in an  efficient and 
economic manner  consistent 
with the larger interests of 
the country*’

The words ‘co-ordination’ is a good 
word just as the word 'regulation* is 
not. But, even the word ‘co-ordina- 
tion’, as the House has todpy unanim
ously shown, has bean used ’In *
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tShtt JC. SL «Mimj
v«jy ojynsided w#yi Right tw» in*
whan ft* word c<M#<Uartioe has bam 
wd, tbs House know* fiwt it bai 
only meant one thing: attempt* to put 
Ihnita on the number of miles  that 
road transport can serve the country 
in the interests of the Bailway mono
poly. Linear restriction: that is what 
the meaning of the word co-ordina- 
tion has been. Indeed, it will be re
called, as has been mentioned in the 
Report, that when the spokesman of 
the Railway Board came before our 
Committee, he still harped on  the 
limit of 75 miles as being a reasonable 
limit for road transport beyond which 
the Railways should have a say whe
ther they can ply or not. This shows 
that the Railways tike the Bourbons, 
have not learnt anything or forgotten 
anything during the last twenty years. 
This attempt at setting a linear limit 
on the operation of road transport was 
successively rejected by this House as 
well as the other on more than one 
occasion  The Joint Committee  of 
Parliament, when it considered clause 
50 of the Motor Vehicles Amendment 
Bill in 1958, had in its minute on 24th 
October, 1950 the following:  ‘*1%?
Committee felt that there should be no 
limit put on the distance that a vehicle 
khould be allowed to ply". The rele
vant clause which sought to limit to 
150 miles—not 75 but 150 miles—was 
rejected by the Joint Committee and 
by Parliament and the Ministers con
cerned made the statement that Parlia
ment had gone against the attempt to 
set a limit on the distance that road 
transport can ply  Then, again, from 
28rd to 25th February, 1959, in  the 
Rajya Sabba and from 25th to 27th 
February in the Lok Sabha, both the 
Houses, by the speeches made, un
animously rejected the plea of the 
Bailway Minister  that such limits 
should be kept and duplication should 
be avoided. If any further proof is 
wanted, today's debate Shows that the 
House of the People does not agree to 
the policy of co-ordination or avoiding 
of duplication if it means curbing and 
throttling road transport development 
in the interests of the Railway 
Monopoly.

Shri Aaoka Mehta mentioned that 
there does not seem to have been **a 
creative dialogue between the Rail
way Member on our Committee and 
the rest of the Committee or between 
the minute of dissent and the majority 
report. There may not have been a 
creative dialogue. But I can assure 
him that there was a long dialogue 
which was repeated from meeting to 
meeting. The dialogue took place in 
Calcutta, then it moved on to Bombay, 
and then it travelled to Delhi  and 
Madras. Wherever  the  Committee 
went, the dialogue proceeded. It was 
not as if there was no exchange cf 
thoughts  Both sides put their points 
with the utmost frankness and in a 
most fnendiy way  It is true  that 
the dialogue was not creative, because 
one side came to the Committee with 
its mind made up. That has  been 
illustrated by Dr. Krishnaswami  in 
the way in which he has characterised 
rather harshly the minute of dissent 
of the Railway member on our Com
mittee. That was a rigid mind, a mind 
made up, a mind that tried to hold 
back the progress of the country in 
the cause of vested interests.

What is the issue? The issue is, do 
we move with the rest of the worldT 
Do we allow the people of India to 
travel in the way and to send their 
goods m the way they want to send? 
Or do we, in the interests of some
thing that is already there, try to pul 
a strait-jacket on economic and tech
nological  progress? Do we try  to 
turn the wheels at progress  back? 
That is the real issue. Co-ordination 
is a good word.  I do not reject the 
word  I think it is a good word. But 
the way it has been practised durini 
the last twenty years, up to this mo
ment, does make people  suspicious 
about the word co-ordination, because 
aa somebody said, it is not co-ordina
tion, but “subordination”: that  wai 
the phrase used in the debate  this 
morning

So far as the Committee is  con
cerned, its basic philosophy and con
clusions on this matter which, I admit
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not be ftNNtlHllr logical or 
ck̂> b*v® been embodied in two cur 
throe paragraphs commencing on page 
41 X hope, Sir, you will indulge me 
to Am extent of allowing me to read 
a few sentences, because tbe Commit
tees fundamental philosophy should 
be placed  before the House. The 
Committee says:

"Against this  background”—of 
switching over from railways to roads 
that has been going on in other parts 
of the world, in all progressive coun- 
tries of the world—Against this back
ground, says the report—

“Jt watt be ge•merttli}’ sgreed Hat 
any attempt to turn back  the 
wheels of progress and to cling to 
a mode of transport that is  no 
longer Die most efficient or speedy 
would be to do grave injury to 
the basic interests of the country 
At the same time, it will also be 
agreed that the shift  from one 
form of transport to another has 
to be phased and to be so effected 
as to make it as painless as possi
ble”

The pain which we are thinking  of 
avoiding is on the part of the Rail
ways

“In such a context, the task of 
the planner in a democratic so
ciety is to balance the free choice 
of the consumer with the needs 
of  maximum  utilisation of re
sources invested  m the various 
forms of transport

'The  Committee  is  against 
favouring any one form of trans
port against another .  In so far 
as the principle of maximum utili
sation of investment is concerned, 
it is suggested that the best appli
cation would be to utilise to the 
aaTwp extent the country’s invest
ment in the tracks in both cases, 
t e., in the railway lines m the one 
case and the roadways in the 
other, and to furnish both  the

rSAKA) Rm4 s$*S
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**acks With the vcqaMte rotting 
■lock or vehicles to utiliafe Hie 
ttadca to the fullest eiiteftt........

"Squally important is the prin
ciple of the free  choice of the 
consumer in a free society. Any 
attempt to dictate to the consumer, 
'he means of transport he should 
utilise, is undemocratic and will 
i<i the long run retard economic 
Progress. In this connection, we 
Would like to point out that since 
1950, the principle of consumers' 
f*ee choice as one of the funda
mentals of a National Transport 
Policy has been  reiterated by 
successive Committees, e.g.,  the 
Motor Vehicles Taxation Enquiry 
Committee (1950), the Taxation 
Enquiry Commission  (1953-54', 
the Study Group (Transport Plan
ning 1955), and the Estimates
Committee of  the  Lok Sabha 
(1956-57)  The same principles 
Were recently formulated by the 
International Chamber of  Com
merce as explained in a statement 
Presented to the Third  World 
Meeting of the International Road 
Federation in October, 1958, by the 
Commission of  Transport Users 
of the International Chamber of 
Commerce  This  policy has the 
support of the International Union 
of Railways,  the  International 
Roads Transport Union, the Inter
national Union of River Naviga
tion and the European Conference 
of Ministers of Transport

This is, the basic philosophy of the 
Report and I do suggest to the Trans
port Minister that the terms of refer
ence of the Neogy  Committee  do 
unfortunately beg the question, in so 
far as this principle is concerned, by 
goiijg against the wishes of the House 
as have been expressed on numerous 
occasions and by going against  the 
fundamental philosophy of the Report 
alsc)  It seems to me that the princi
ple of the Railway Board is conceded 
and Shri Neogy’s hands are unneces
sarily tied and fettered by inflicting
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IShri M *. Maaaoi)
on'hta « principle that should  not 
l»ve wnA tnftkted, namely, the need 
1b '«4taiA 4uj>licatioti and the need for 
co-ordination  and  regulation.  He 
should have been asked: “is co-ordi
nation or regulation good, and if so, 
what should it be? He has been told, 
“co-ordination and regulation are the 
limiting principles, now tell us how 
they should be applied.” I do feel 
that the Railways have won the bat. 
tie in so far as the drafting of the 
terms of reference of the Neogy Com
mittee are concerned

To conclude, I have taken the tune 
ol the House and I have taken the 
liberty of drawing the attention  of 
the Minister and the House to these 
facts because I feel that the criticism 
that has been indulged in today should 
not be dismissed simply as over-en
thusiasm or as lack of awareness of 
the difficulties of the Transport Mi
nistry 1 am very well aware of the 
difficulties of the Ministry  I yield to 
none in my esteem for the hon. Minis
ter and in my belief Jhat both  the 
Minister and the  Minister of State 
hold very enlightened views m respect 
of the development of transport  If 
we find that the actions of the Gov. 
ernment of India do not reflect those 
enlightened views, then, I think it i& 
our duty, our friendly duty, our con
structive duty to tell  them, “This 
House  is  with  you  This  Par
liament  is with  you,  but  we 
expect you to give greater effect to 
the wishes of Parliament than you 
have been able to do so far”

1 recall that, about a year or so ago, 
my young son came back from school 
and told me of a conversation bet
ween himself and his master. He had 
evidently submitted  a paper on an 
es«ay which had not come up to the 
master’s expectations, and the master 
said that was not good enough, to 
which my boy said: “But, Sir, I have 
done my best, and I cannot do better 
than my best, can I?” which  was 
quite a clever  question. But  the 
master said: “If this is the best you 
can do, I do think you can do a little 
better than even your best ” I would

therefore suggest to the hon. Minister 
that we have » very high expectation 
of him and his colleague We know 
they are enlightened people who un
derstand transport problems as wdl 
as anyone in this House  I do not 
think any Member of this House needs 
to teach the hon. Minister or the 
Minister of State the facts of  life 
about the development of transport in 
any form. We want to strengthen 
their hands, we want to tell them that 
Parliament is behind them and, if the 
criticism that was made today was 
harsh, it was mqfle in the spirit of 
telling them to have, as some hon 
Member said, more confidence in them
selves. When the hon. Minister was 
absent, some hon. Member,  I think 
Sardar Iqbal Singh, said: let the Tran
sport Ministry  develop  more self- 
confidence—in other words, let them 
realise that  they have  got  more 
strength behind them than they think 
they have  Let them not be over
awed by the show of superior force 
or strength by anyone else  I realise 
they are up against a strong vested 
interest, but that is no reason why 
thfty should not pull their  weight 
when the whole House is behind them 
and uanimously  support  them  In 
other words, I think the House would 
like to find its views more adequately 
reflected in the policies  of Govern
ment from day to day, and I am sure 
with this vote of confidence that the 
House has given not only the Com- 
mittee's Report but to the point of 
view of the Transport Ministry which, 
as the  hon  Minister  said  tills 
morning,  is  broadly  the  same, 
we wish the Minister godspeed in the 
ta*k of converting the Committee’s 
Report into sound Government policy.

Shri S. K. Pa til: I  must  really 
begin with expressing my» thanks to 
the hon Members for the almost un
animous support that they have given 
to the Masani Committee’s Report X 
hardly came across a dissentient voice 
so far as the basic recommendations of 
the Committee are concerned. If the 
Members were anxious to pump in a 
little more self-confidence into me I 
am Indeed grateful to them. I hope
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I would be eble tp djgnt that coa- 
ttonce and do aemething according to 
the expectations of those hon. Mem
bers.

ttil ML C. Jain (Kaithal): We want 
you to reflect that confidence,

Shri I, K. PatU: 1 do.

I shall sot refer to the individual 
Members and their criticism.  That 
might sidetrack the  discussion and 
possibly it might take a little more 
time which I do not wish to take. 1 
would come to some points which are 
very important from my point of view 
and from the point of view of those 
who have made those points.

The gravamen of the charge was 
that in appointing the Neogy Com
mittee after the report of the Masani 
Committee we have done something 
wrong, that this Committee is some
thing which really conflicts with the 
purposes or the objectives for which 
the Masani Committee was appoint
ed. I want to disabuse the minds of 
Members on that particular point

As my hon colleague, Shri Raj 
Bahadur, has pointed out, the pur
poses of the two committees are quite 
distinct. Even while the Masani Com
mittee was functioning, 1 had, on the 
floor of the House, more than once 
assured that a committee—call it a 
coordinating committee or a com
mittee to fix the national transport 
policy of the Government or of this 
country, would be appointed.  What 
was in my mind was not something to 
supervise or to  comment  on the 
Masani Committee’s recommendations 
It had nothing to do with that 

«
This Committee is quite distinct and 
different, and it was understood from 
the very start, and therefore, if there 
was any delay  in  appointing the 
Neogy Committee, the delay was not 
wholly on the part of the Transport 
and  Communications  Ministry, 
because, in order to appoint the com- 
Mlttee, its terms of reference had to

-JWr-fitfXA) Hcporf oMfe*) t.A 
IVwwport HcotmmI.
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be agreed upon by the two Minis.
K is out the Transport Mini*-

comes into that 
*»■*■  Therefore, they have *ot to 
put their heads together and devise 
 ̂ °f reference which would
he acceptable to both the Ministries.

tim? has t#ken a UttI«
£  iB exartly that that has

w  ienn* of reference « my
hon. friend Shri Masani has quoted.

But he must give  credit to the 
Transport Ministry for one thing For

 ̂  and more you have 
allowed transport to be a part  of

fault with it, but there it was for 2ft 
years or perhaps more, I do not know 
the exact time. The whole concept 
was that transport was perhaps one 
subject, and  road  transport  was 
dominated, and surely dominated, by 
the Railway Ministry  because that 
was a huge leviathan under which 
road transport  functioned For the 
nrst time Government or this Parlia
ment had the courage only two years 
back 1957, to separate transport from 
the Railway Ministry, and may I ask 
my hon friend Shri Masani what 
miracles he expects us to do in these 
two years?

Shri M. B. Masani: We expect that 
from you.

Shri 8. K. Patti; That the Trans
port Ministry could evon induce the 
Railway Ministry dunng these two 
years to agree to the appointment of 
this co-ordination committee and to 
agree to these principles  to whM» 
they never agreed before and  in 
which they never before ĥ Wved for 
such a long time, is itself something 
for which  the Ministry  deserves 
credit, not that we want credit for it, 
but surely the House must bear in* 
mind that the separation is not yet 
complete, still the old connections 
sometimes persist; and if they have 
persisted for a little while and may 
persist for a little longer, it is not 
because there is anything like shyness



the real process by which we have 
sot to work so that we can secure the 
maximum co-operation of  both the 
Ministries put together and so devise a 
national transport policy.
Therefore, the  Neogy  Committee 
was' conceived in that way, and sure
ly not because it is any check-up of 
the Masani Committee.  Please dis
abuse your minds of that.
Perhaps Members wonder why this 

Committee is so very officialised be
cause five out of the six Members are 
the Secretaries of different Ministries 
The House will remember that this is 
not like the other committees  Really 
speaking, it was a committee which 
the Planning Commission for  their 
purposes could have appointed even 
without reference to anything in order 
to telescope the "activities of  the 
various transport branches, in order 
to have some kind of picture as to 
how the allotment of money has got 
to be made. We enlarged the scope 
a little bit. I would  have myself 
preferred quite an independent com
mittee, just as Shri Neogy who is the 
Chairman of this  Committee is an 
independent Member,  in  the sense 
that he is not attached now to the 
Government as he used to be before. 
If there had been  two or  three 
members like that, it would have been 
a different committee indeed, but the 
idea was not to appoint a committee 
like the Masani  Committee  which 
goes to all the parts of the country 
or wherever it is necessary, gathers 
evidence and does things of that des
cription and then make a report which 
again Parliament considers for several 
months or years and ultimately comes 
to some decision. That is not the 
purpose of this Committee at all. It 
wa« going to be merely a committee, 
an official committee, taking all these 
things together and trying to find out 
from  them  what should be the 
policy for the next eight of ten years 
so far as the allotment of the funds 
is concerned.
Therefore, it was really a very good 
thing that we  could  induce Sfri

Neogy to be the  Chairman of this 
Committee so that it is not merely the 
official mind that  works on it, but 
there is somebody, a Chairman, and. 
a very powerful Chairman who ba» 
given the best part of his life to the 
consideration of the  transport ques
tions of this country. Then  also, I 
could tell you that you should not 
go only by officials and officials. I 
shall merely give an illustration, not 
that I want to say anything against 
the officials. Please  remember that 
the Secretary to the Transport Minis
try is also one of the members. Da 
you think that that  officer would 
ever be  deflected from  what his 
Ministry wants or  he  wants? So 
also, the Secretaries to the Commerce 
and Industry Ministry, the  Finance' 
Ministry, the Cabinet, the Planning 
Commission  are  there. Therefore, 
the House need not go  away with 
the impression  that  because they 
happen to be Secretaries to the diffe
rent  Ministries,  therefore,  their 
views would be  different. I  think 
they would stoutly support, perhaps, 
more than what the hon  Member; 
have done, the cause of road transport 
I have no doubt about it. But they 
have got to see that within the whole 
national transport scheme,  they dor 
something by which  they can stop 
avoidable  duplication.  The  word 
‘duplication’ need not frighten my hon. 
friend Shri M. R. Masani. He some*- 
times believes, because the experien
ce of the past twenty  years when 
this was a part of the Railway Minis
try, has been in that direction, that 
possibly duplication or co-ordinatloxr 
is subordination, and, therefore, some
thing will happen. But he also for
gets that it is not a question of the 
past or the present, but it is the future 
that has got to be taken into consi
deration.
Now, let me give an illustration of 
duplication, as I conceive of it. It is 
in that conception that I have agreed- 
to this word ‘duplication’ being put in 
there. For instance, there is a railway 
track today, and there is a road today. 
That is what is present, that is what 
was there in the past; nobody is going:
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on the part of the Transport Ministry 
or want of confidence, but because of
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to remove either that railway or that 
Koad. But *« have got to build up 
railways, and we have cot to build up 
road systems in the  future, in the 
Third Ftve Year Plan. Since we have 
got limited funds, we  have to see 
that within that limited fund, we so 
apportion the fund that there might 
be no  duplication  Had  we  had 
enough funds, then we  could have 
given to the railways as much money 
u the railways wanted and as much 
money to road transport as road trans
port wanted.  But that  is unfor
tunately not possible for us  There
fore, within the money or within the 
resources at our disposal, we have got 
to find out whether m a particular 
tract we should have railways or, in 
particular, what is better, the develop
ment of road transport  Therefore, 
avoidance of  duplication  does not 
mean that what has  already taken 
-place or what is at the present time 
there would be disturbed, it only re
lates to the future, and that too, the 
near future, because we are face to 
face with the nurd Five Year Plan, 
and we have got to allot money

Therefore, within the money availa
ble for development of transport  all 
branches of transport, somebody has 
to find out, ultimately to advise the 
Planning Conamssion, as to how much 
should go to the railways and how 
much to road transport m order that 
we shall get the maximum advantage 
out of the transport  system There
fore, one need  not be  afraid that 
because the  word  'duplication’ has 
been used there, therefore something 
would go wrong Surely, the Trans
port Ministry, and I, as the Transport 
Minister, and my hon colleague would 
do their best to see that the interests 
of road transport do not suffer, and 
they will not suffer  Therefore, my 
hon. friend Shri M R. Masani need not 
go with the impression that because 
the word ‘duplication’ has been used 
here, therefore, something wrong  is 
going to happen  If he wants more 
money to be given for road transport,

here is the Fmance Minister, and he 
c*n ask him to give ape more sutafir. 
But Ultimately, even  the Itaance 
Minister has got to make the alloVtaefit 
within the limited resources av&aUp 
at his disposal It is a very hard arijl 
a very delicate task indeed. One jpted 
not be afraid that because something 
has not been done today, it will not be 
done tomorrow also, that because a 
little more money has been given to 
the railways, therefore, we shall neces
sarily favour the railways.  That is 
not the way that we should judge‘all 
these things

16.44 hrs

[Mr  Speaker m the Chatr]

I think what I have stated so far 
will serve to disabuse the minds of 
people as to why the Neogy Commit
tee has been appointed  And I am 
quite  sure  that they will  come 
to some conclusions as to what 
is to be done in the near future, that 
means, the two years of this Plan or 
even less than that, and the five years 
of the Third Five Year Plan, so that 
the available resources can be very 
scientifically apportioned,  not  that 
they have got to enunciate a new 
theory in this regard

Then, somebody referred  to the 
controversy, and it was asked why it 
should not be called a controversy 
Should I begin by doing the work of 
a wrestler with the Railway Minister 
and call it a controversy and call it 
something bad9 I must avoid this 
kind of expression; there is no con
troversy in it  Sometimes, I put it 
this way  I shall give you an illus
tration  A very big offlcer of mine 
was talking m very hot  words; 
naturally, he  believed in it, and he 
was very earnest about it as to what 
he should do, and how he would write 
his note  I quietly told him, not that 
he was wrong, but ‘Look here, sup
posing you had been an offlcer at the 
Railway Ministry, what kind of a note
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would you have written?’.  Imme
diately, he understood. The mere 
accident that I  happen to be the 
Transport Minister and somebody else 
who is my colleague happens to be 
the Railway Minister does not mean 
that he should take purely the rail
way view and I should take a purely 
road transport view; we must both 
take a national view as to what is in 
the best interests of transport, whe
ther it be. railways or road transport 
etc. We must have some kind of a 
synthesis which we are attempting 
Therefore, our attempt should be, at 
least, that is my attempt, that I should 
not call it a controversy and fly at it 
and simply say that he had done some 
wrong. He has done  no  wrong 
After all, that was the system that 
prevailed in this country. He is there 
by sheer coincidence a Minister of 
Railways, just as by sheer coincidence 
I am the Minister in charge of Trans
port and Communications  There
fore, both of us must take a national 
view, and we are doing that, not that 
there is no controversy in these things 
or there is no problem between me 
and him, but when we sit  together 
and consider these problems, we at all 
times and under all  circumstances 
come to a unanimous decision  that 
this has got to be done, and we are 
prepared to accept the advice of those 
who know something more about it 
When this committee decides or re
commends something, then surely, it 
is both for me and for him.

The very fact that a committee has 
been appointed will restrict to a cer
tain extent the rights and the privi
leges of the railways  That is a great 
concession which my colleague has 
made. Therefore, how can you say 
that the Railway Minister is not re
lenting or that the Railway Ministry 
is not relenting at all*

Then again, it is not a question of 
the Railway Ministry or the Transport 
Ministry or merely the Members of 
this House. We have got 570,000 odd 
villages to be taken into considera

tion. We have got an area of  1£ 
million square miles in this country. 
Just now, our road development is not 
very significant;  it is somewhere 
about, if I mistake not, 0.26 mile in 
one square mile, that is 28 miles in 
100 square miles; we want to double 
it, and make it 0.55, after spending 
Rs 5,200 crores in twenty years. So, 
you can quite understand how gigan
tic the whole scheme is. Again, all 
our villages are not approached by 
roads; the railways do not serve 
them. If you take the percentage of 
railways, it comes to about 0 026 mile 
per square mile; that  means  one- 
tenth of the roads, that is, our rail
ways today run only to about one- 
tenth of what our surface roads do 
in this country. In a situation like 
this, when we are so undeveloped in 
both the departments, railways and 
roads, surely, this is not the time 
when we can come to grips with con
troversies about it  Sometimes, a 
situation may arise which appears to 
be like some kind of a competition. 
I may give an illustration  This com
petition is not between road and rail
ways alone but it is between all kinds 
of transport  Hitherto, in some ports, 
salt and coal used to be carried by 
our coastal ships. When they began 
to be carried by the railways, could I 
then come and say there is competi
tion between the coastal ships, that is, 
nur water transport and the railway 
transport? Similarly, the roads take 
away something from the  railways, 
and, therefore, it becomes like a kind 
of competition.  Sometimes, it mav 
happen like that; the  consumers’ 
choice sometimes comes in, as I shall 
presently illustrate. But there should 
not be any misunderstanding on that 
score, that some kind of a great con- 
roversv has developed.  That time 
will not come for a long time in our 
country. I repeat what I said on the 
floor of the House before, that for an
other twenty-five years, there will be 
so much growth of traffic in this 
country, natural growth, which will 
simply flow from the development 
plans that we have got in hand, that

188 LSD.—8
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neither the railways nor road trans
port nor any other mode of transport 
need  be  afraid that they  will
not have enough traffic to carry 
Therefore,  what  has arisen  m
the  USA  or  in  many  of the 
countries in Europe has not arisen in 
this country, that will take at least 
twenty-five years  I would call that 
the point of saturation beyond which 
the railways cannot go  So, the roads 
are always having a place in our 
country, and there will not be the 
picture that we see in America  But 
I may say here that the railroads that 
are there m America are there after 
one hundred and seventy-five years of 
growth, because their growth is not 
of one day—in fact, there has been a 
very intensive growth of both  the 
systems during the last fifty years 
even then, five years back, when the 
road programme for ten years  was 
made in the USA, President Eisen 
hower presented a budget  for ten 
years to the tune of $ 110 billion for 
road development, which comes  to 
about $ 11 billion every year for deve
lopment of road transport, which in 
terms of rupees would come  to 
Rs 5500 crores every year  What I 
am telling you is not that enormous 
sums have been budgeted by them 
but that even after fifty or hundred 
years of development,  even  today, 
road development is  a  continuing 
development, and it will never stop, 
it is unlike the development of rail
ways  Therefore, a point has been 
reached there where the railroads are 
nearly going out of circulation, and 
the roads ere spending as much as 
Rs 5500 crores every year for their 
development  Such a thing has not 
happened m this country, as I said 
both the systems have got to develop 
Therefore, that question will not arise 
for a very long time to come in our 
country

There is a programme which the 
road engineers have made  That is— 
after the Nagpur Plan—another Plan, 
file Bombay Plan, costing Rs 5200 
crores  It comes to  about Rs 250

1597  Afcitron  re SHAVANA  19,1361 (S4.KA)  Report of Hood 1598 
Transport Reorgani
sation Committee 

crores annually  Has the Finance 
Minister Rs 290 crores to give me 
annually9 If so, I would be very glad 
indeed  I want it  But where could 
he give it’ I must also understand 
that it is not merely the road depart
ment that he has got to be taken into 
consideration  He has got hundreds 
of different things to take into ac
count  According to that, for the 
Third Plan, we did not budget for 
Rs 1200 crores, we budgeted only for 
Rs 1095 crores  But we  are very 
much afraid that neither the Planning 
Commission nor the Finance Minister 
is going to have a look at it  Where 
could they give Rs 1095 crores dur
ing those five years7

I am not making a suggestion You 
may think that instead of fighting and 
quarrelling over it, I have become so 
docile and submissive, m the words of 
my hon friend, Shn Khadilkar,  a 
paper tiger, not a real tiger, a very 
non-violent docile tiger whose claws 
have been clipped and who, therefore, 
becomes a most innocent animal,  a 
good animal whom one need not be 
afraid of  It is not that  But I have 
got also, when I sit in the Cabinet, 
when I sit m the National Develop
ment Council, to take into considera
tion a relative picture of everything 
and ultimately find out as to what is 
the bost that Government  could do 
for the promotion of road transport 
That does not mean that there is no 
fight or self confidence in me  It is 
not that a mis-conceived or mis-placed 
confidence and fight will vield results 
Possibly a docile tiger might do the 
job better than many others can

My hon friend, Shn Asoka Mehta, 
referred to the Consumers’ choice and 
said that it should not be unrestrict
ed  Now the point is not that  Sup
pose I want to send something very 
quietly to another place  I do not 
even use road transport  I use air 
transport  It is the choice of the con
sumer You can restrict it to a cer
tain point  But surely by  creating 
facilities or by not creating facilities, 
you cannot put a ban on him saying
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that he shall not do that  While 
better and quicker transport is avail* 
able to him, surely he can utilise it 
May I say that even today goods are 
transported by truck all the way from 
Bombay to Delhi, Bombay to Calcutta 
and Delhi to Calcutta, because there 
are various advantages into which I 
need not go because the Masani Com
mittee’s Tteport has gone into the 
details of that problem and pointed 
out how beneficial in the interest of 
the consumer it is that he spends even 
more safely, quickly and so on*  All 
those obvious advantages are there

Therefore, I cannot come and say 
that for some social good that I ima
gine it must be restricted  This it
self is a social good  If you really 
separate the man from that  social 
good and impose on him conditions, 
then he has no right to move his 
goods swifter to places  Surely, that 
is not necessary and that is not what 
we are  attempting Therefore, you 
cannot stop this natural course by any 
law that this Parliament or anybody 
can make  Hence the primacy of 
road transport from that standpoint 
will persist and will always persist 
and remain, and this House need not 
be afraid that anything that  the 
Ministry would do would really stop 
the progress of the development of 
road transport

He also talked of cross subsidisation 
and asked whether inter-State cross 
subsidisation also could  not  take 
place  Now it is only easy in  the 
public sector because you sometimes 
have the coal or the salt  These are 
not  commodities that you can  sell 
dearer in the market because all the 
manufactures and other things have 
to depend on coal  Therefore,  you 
have got to regulate  the price  of 
coal  Sometimes Government subsi
dise and take it from the high-rated 
cargo  Therefore, both put together 
make a kind of thing which is really a 
co-ordmated picture of that But you 
cannot apply that to the road trans
port, which is perhaps bearing  all 
the taxation which the railways  do

not  I sometimes cannot understand 
when Members come and say that 
because we have put so many crores— 
so many hundreds of crores—on the 
railways, they become our special res
ponsibility, and if the pnvate people 
have invested thousands of crores m 
a particular thing,  that  is not our 
consideration  I cannot  understand 
it, if one is a national wealth,  the 
other is equally  a national  wealth 
which has got to be safeguarded in 
the same  manner  m which  you 
safeguard the other national wealth 
in the public sector  But the advan
tage of the public sector is that be
cause we control the prices of it, we 
have  got the monopoly of it  We 
can give a little concession where it 
is needed and possibly make it up by 
high-freighted cargo Therefore, it is 
done  But that cannot be done in the 
case of road  transport  My  hon 
friend, Shri C R Narasimhan, called 
it correlative  It is so  For twenty 
years you have kept it so, and for two 
years now its chains have been taken 
away  Now you want  it to be as 
strong as a wrestler and fight—in two 
years'  time  That  takes  a  little 
longer  I could say one thing Bet
ween these two, I could always pro
mise that so far as their connections 
are concerned, you will increasingly 
find that road transport  will assert 
itself as it has been asserting itself

I was talking of cross subsidisation 
While it is possible  m the  public 
scctor to do that, you cannot link it 
up with the private sector and  say 
that the roads also must give some
thing for it, for different purposes— 
for the simple reason that all those 
who operate  road transport pay all 
manner of taxes  The trouble today 
m this country is that so far as road 
transport is concerned, we are the 
most heavilv taxed country If  you 
take the Madras scale, I do not think 
you will find any place anywhere in 
the world where taxation  on motor 
vehicles is as heavy as m Madras So 
when we took the decision  in  the 
Transport Ministry,  it was  to the 
effect that the incidence of taxation
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in other States should be somewhere 
about three-fourths  of the Madras 
rate Therefore, the Madras scale of 
taxation was a ceiling to which every
body was looking, nobody could go 
higher than that ceiling, anywhere in 
other parts it  should not  exceed 
three-fourths of the Madras rate

Therefore, the trouble is not any
thing else, it is the high cost  of it 
that really  comes  m  the way of 
quicker development But even then, 
we must not forget that  this  high 
taxation that we get is a kind of thing 
like a high-freighted charge which 
we receive like taxation m the coffers 
of Government and use it for other 
purposes  That is cross subsidisation 
of one type  We need not  actually 
call it so, but ultimately it works in 
that direction, because you take the 
tax and use it  for hundred  other 
schemes  Otherwise,  had you  not 
used it, you would surely have had 
to tax the common man in order to 
get more-money  Therefore, over and 
above this, you cannot have  some
thing by way of cross subsidisation so 
tha* the low-rated traffic could  be 
supported by the high rated  traffic 
from the private  sector on  to the 
public sector  That is not  possible 
and that is not necessary

Then he also referred to  ‘creative 
dialogue' between the members of the 
Committee  It is a new expression, a 
charming expression My hon friend, 
Shn M. R. Masani, has already  re
plied to it I am quite  sure there 
was a lot of creation there—in  the 
long Report of the Committee  and 
the ‘longer* dissentient note that the 
other member has written Anyway, 
there was that feeling  I do not find 
fault with  that  member  because, 
naturally, he has been trained in that 
way He represented the interest of 
the railways there For twenty years 
It has been dinned into his ears that 
the other transport was merely a sort 
of addendum or some kind of thing 
that helped railway transport There
fore, I do not find fault with  him 
Re has pointed out—very  critically 
pointed  out—where  exactly  the

1481 (&AJCA) Report of Road j$oa 
Transport Reorgani
sation Committee

limitations  must  lie  You  need 
not take it that way  It does 
not mean that it is, as someone called 
it, a fantastic nonsense or things of 
that description 1 can quite under
stand it  That cheers me up because 
my case is really supported But surely 
that kind of support is not the one that 
will help to induce the Ministry to 
come to my way of thinking Innocent 
as I may look and shy as I may appear,
I think that is a better way to induce 
the other Ministry to come round to 
our point of view

Incidentally, I compliment my hon 
friend, Dr Knshnaswami, for the very 
eloquent support that he really gave to 
the recommendations of the Masani 
Committee

Then some hon Members have said 
that the Inter-State Commission has 
not been really effectively functioning 
They forget that the Inter-State Com
mission is a new thing We have creat
ed it  It docs require a personality 
That personality has got to be deve
loped  I plead guilty to the charge 
that it has not yet done that type of 
work that you expected from it That 
is not done merely by laying down the 
law The proper type of persons must 
be there  Conventions have got to be 
established Do you know that when 
yau created the autonomous States— 
almost sovereign States, as they called 
themselves—they were so jealous for 
the preservation of those rights At a 
time like that, to induce them to do a 
particular kind of thing takes a long, 
long time indeed  And who are the 
‘defaulting’ States9 That word is bad 
They are not defaulting, they are non- 
co operating for the time being  But 
they will co-operate Those States are 
Bombay and U P  They are big, 
powerful States, and when they yield, 
everybody will yield  Small  States 
have yielded

And what is happening today ia this 
These poor States which have yielded 
and come to our way now become hesi
tant looking at the big States not hav
ing yet cooperated with us Therefore,
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it shall be our duty to a«e, not merely 
at the level of the officer of the Council 
but even at the ministerial level, that 
tor a proper national transport policy 
we get on with the cooperation of tbe 
States including the Bombay and UP 
States Therefore, if the work, has not 
really gone according to the expecta
tions, it is not for the  fault of any 
particular thing but for the fault of the 
machine It is a new machine which 
has got to be lubricated When it once 
starts woiking nobody  can stop it 
Therefore we are not doing it on a 
mere legal basis, we are doing it with 
all persuasive ways and if we fail m 
that we shall come to Parliament to 
take the other weapons that are neces
sary m order that'all the States could 
be brought in the same scheme that we 
are discussing here today

17 00 hr».

There is the Transport Development 
Council What can be better than this 
Transport Development Council  that 
we have created, the Council in which 
there is representation

An Hon. Member. We can continue 
tomorrow

Shri S. K. Pa til: No, no, I will finish 
it  It is a Council in which there are 
the Chief  Ministers of the  various 
States There aie the Ministries, they 
are sitting together in  that  august 
body  If they cannot deliver the 
goods then, surely, I cannot say that 
there is any other machinery that we 
can produce that can be able to deliver 
the goodb

When I  went to the  Transport 
Council I had all the recommendations 
of the Masani Committee, and what 
exactly we wanted to do  If I saw 
them in a good mood and saw that 
they are good people who would accept 
anything, I would say here are the 
recommendations of my Ministry and 
get them accepted  If somebody got

up and said that they want time to 
read the report, that it » a big report, 
then I say, though they are small, yet 
they are sovereign States  with all 
powers which they have got and which 
they guard jealously, the report should 
b« distubuted and we may considex 
it at the next meeting  Therefore, 
all these things are not  done not 
because there is no desire on our part 
to implement the  recommendations 
but because we have got to take all 
the States  Therefore, we say let us 
do it at the next meeting  If we lose 
3 or 4 months' time, but if we get 
the goodwill of the States and they 
unanimously come and say here is the 
Transport Council you want and we 
support all the recommendations, then 
we have really won the battle That is 
exactly the case

1 have got to tell  you and I can 
assure my hon friend Shri  Masani 
and his colleagues of that committe 
that in my prefatory remarks today
I have said that I go with him and 
my Ministry is working on the same 
lines as the recommendations of the 
Masani Committee  What more proof 
and what greater proof do you want 
of the bona /ides of the Government 
and how they intend to proceed on this 
very vital and delicate question?

With these words I would say there 
should be no misunderstanding on the 
point that the Ministry is not earnest 
or anxious to implement those recom
mendations  I will be a happy man 
when I can say to thw House that all 
these recommendations have been 
implemented

Mr Speaker* The question is

“That this House takes note of 
the Report of the Road Transport 
Rc-organisation Committee laid on 
the Table of the House on tbe 16th 
April 1959”

The mottoii was adopted.




